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LEGISLATIVE ASSEMBLY., 
ThUTld4Y, 27th JatM&4ry, 1927, 

, 'The Assembly mm.in the Asse~bly Chamber of the Cowicil House at 
.Eleven of the Clock, Mr. President in the Chair. 

MEMBER SWORN: 

Ra.i Bahadur \l.'arit Bhus8.D Roy (Bengal M:~he.j~, ~abh&: Indian Com. 
merce). ' " ' 

QUESTIONS AND ANSWERS. 

CLOSING eN THE REST CAMP pon. Bn.rrISH Tn.oops AT DEOLALI. 

1. ·Xr. If. O. Kelkar: (a) Will Government state whether the 
tCreatiion of the Deo1aIi rest·house for British troops and oftiOCl'8 wu a 
war measure? 

, (b) What is the tGtal ~umber,of mexi and ofticel"B who availedtbemselvea 
-of ·it Imnually and t'betot'al annu&! cost incurred o~ its maintenan~~?,: 

(e) For what period was the rest·house continued after the cessation 
-of the war and for what purpose? 

(d) When d~ GOIVernment propose to clos~ it? 
(e) Will.there 'be any additional expenditure, by reasoD" of its closure, .. 

under any other dE!psrtmental head? 
(/) What will 'be the total saving by such closure? 
(g) Why was this saving not secured much earlier? 
Mr. Q ••• YOIlng: (a) Before the War Deolali was one ofa chain of 

rest camps m8intained for tloops, particularly those moving to and from 
ports. During the war, this rest camp was expanded to. d8hlwiththe 
.increased number of troops proceeding overseas and returning. 

(b) I am afraid that there are no figures to show the annual occupation 
'of the rest camp durinA' the war, but as many as 3,500 Britishtroopli &av8 
been concentrated in the camp for short periods. Figures of the, total 
'8.DnuBI cost will ta.ke a little time to obtain. I ha.ve called for them arid 
will communicate them to the Honourable Member in due course. . , 

(0) The camp has been maintained' on a. reaueed soale since the· 'War 
for the use of troops pusing to abd from Ind:ia. 

(d) At the end . of the present trooping season, n hu already b'eeD:' 
reduced to a small nucleus. 

(s) There .will p~bably be a small inerellsed expenditure' on misce11a-. 
n,eous items, s\}ch as the fitting and hiring 05 BdditionaJ. military cart! an4, 
kitchen cars; and all attached sectiOlf at Bombay to deal with personnel 
unavoidably detained there. ) • 

( 145 ) A. 



146 LEGISLATIVE ASSBMBLY • 
• 

[27TH JAN. ~. 

(f) The net savings cannot be calculated at present but Government. 
hope that they will amount to some lakhs. 
(g) Because it took BOme time to retum to normal trooping conditions. 

after the war, and to introduce the system of direct embarkation and dis· 
embarkation. The camp could not be abolished until that system had been 
tried and found satisfactory. 

EBTIlrIATED 'Loss IN WORKING THE HINDUBAGH-FORT SANDBlrIAN RAILWAY. 

2. -:Mr ••• O. Kelkar: With reference to the statement .. The losa. 
in working tbe (Hindubagh.Fort Sandeman) line i. expected to be fully 
covered by the savmg in Military expenditure ", occurring iQ the Memo-
randum On the Estimate for strategic lines, circulated with the Railway 
Budget for 1926-27, will Government kindly state the estimated loss in 
working? 

Mr. A. A. L. PIlIOIII: At present only the portion between Hindubagh 
Bud qila Saifullah ;s under construction. The 108s in working on this 
part, lllcluding interest on ca.pital cost is estimated at Rs. 2,47,000. 

ANNUAL SAVINGS ACCR(TING TO THE ARMY BrDGET OWING TO THE CONSTRUC-

TION or 8TRATEGIC RA'U,WAYS. • 

8. -:Mr. If. O. Kelkar: With reference to the information given on 
August 18th, 1926, iD. reply to starred question No. 114, by Mr. Burdon 
that an annual saving of Rs. 1,85,000 would accrue to the Army Budget, 
1;»] the. coostruction of the Hindubagh.Killa aif~a Railway, will Govem· 
ment piease give. similar information, as far as. it may be available, for 
the other strategic railways already in existence or in course of construe-
t.ion? . 

:Mr. A.. A. L. P&l'IODI: No other strategic line except the Hindubagh. 
Kills. Saifulla Railwa.y is at present in course of construction. Information 
'as to the antiusJ savings, ;if any, which would accrue to the Army Budget 
owing to the construction of other strategic );inE's or the extra expense 
which their Budget would ha-.e to bear if those lines in existence had not 
been constructed, is not available, and I do not know how it cll\} possibly 
be procured. 

SALARIES 01' THE CIUEp MINING ENGI:!EER AND HIS STAFF. 

4. -Mr ••• O. Kellcar: With reference to the reply to starred question 
No. 292, printed at page 471 of the Legislative Assembly Debates, Volume· 
YI, is any portion of the salary of the Chief Mining Engineer 
,and . his staff debited to the various Government Departments such 
8S the Army Department, the Public Works Department, and Govem-
ment Press for whom he aets as the agent for purchasing coal; and if not, 
why not? 

Mr. A. A •. L. PIl'8ODI: "he Chief Mining Engineer's department ch~cs 
other Government departments a fee of 9 pies per ton of coal purchased 
tl:a i ~b, '. fo~ advice in regard to tenders aild contracts; ~or carrying out 
inspectiOn of supplies at the collieries, and for inspecting the shipment 
of supplies at the Ca.lcutta do ~ s .. Government consider this arrsngement 
lllOfe 'equitable tha.n making " direct cha.rge to each Government depart. 
ment for a portion of the s&'lary. o( the Chief Mining EnJineer II.tld hilt 
staff .  . .. .. {. . 

• 
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RBSBJI,VATIOlt OF FIRST AND 'SECOND CLASS COH!AR'N,uCNTS ON THE EAST 

INDIAN RAILWAY. • 

6. ·1Ir. •. O. Kelkar: With reference to the reply given on Au us~ 

18th, 1926, to starrea question No.4, will Government kindly state the 
consideratioDs which led flo the introduction of the experiment of  reserva-
tion from HoWTe.h to stations on the East Indian Railway of first and 
second class compartments on payment of one fare less than the marked 
• sleeping capacity 'I 

111'. A. A. L. P&1'IDIlI: The experiment was made 8.S a result of the 
request made at a meeting of the Local Advisory Committee, and in the 
expecta.tion that it would result in increasing the Railway's earnings. The 
.Agent has now decided to extend the experiment to all stations on the 
East Indian Railway subject to a minimwn distance of 100 miles. 

CHARGES FOB THE ~ A  OF INTERMEDIATE AND THUD CLASS 

COJlPARTMENTS ON RAII,WAYS. 

6. ·1Ir .•. O. Kelkar: Is it a fact tha.t intermediate and third riMS 
cbmpartments are usually reserved on payment of 'fares equal to tHeir 
marked 8ea.ting capacity, while first and second class compartments are 
reserved on patment of fares equa.'l to their marked aleeping capacity 
instead of their m8l1'ked seating capacity; and if so, on what grounds is this 
distinction based 'I 

111'. A. A.. L. PUIODI: The answer to the first part of the question js 
in the affirmative, the reallon being that sea.ting accommodatfon only is 
provided for intermediate and third class passengers, while sleeping accom-
modation is provided for first and second class. 

ANTICIrATBD RETURN PROM THE BOM8AY-HOWRAH OVERT.AND MAlI, TRAIN. 

7 .• 111' ••• O. Kelkar: W,ith reference to the construction at a cos. 
of Rs. 7,40,000 of two rakes for the Bombay-Rowrah Overland Mail tram, 
will Government kindly state the anticipated return on the total (not 
additional) capital invested 'I 

1Ir: A. A.. L. ParsoDS: We expect the receipts from the train .to be about 
Rs. 21 lakhs, or Hs. 46,000 more than the running cost snd aepre~ tion 
combined. This' gives a return of 6·2 per cent. on the expenditure of 
Rs. 7,40,000. These are the best estima.tes I can make, but as the Hon-
ourable Member is, I think, a.ware, it iR almost impossible to work out 
exactly the nmning cost Qf a particular train. 

METHOD ADOPTED BY RAlT.WAY COMPANIES IN AMBRICA SHOWING EXPEN-

DITURE DI8T1UBUTED BETW1!:EN PASSENGER AND GOODS WORKING • 
• 
8 .• JIr ••• O. Kelkar: With reference toethe r~ply to starred questiOD 

No. 118, printed at pages 108-9 of the Legislative Assembly Debates. 
Volume VITI, are 9'0vernment aware that railway companies in America 
have, during the past few years, devised and adopted a method by which 
they can separate, with reasonable approximation to accuracy, the outlay 
!'oUocable 1!b passenger traffic, and if BO, what are the practicaJ difficulties 
l,Il adopting the same method in India? • 

• • 
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Mr. A. A. L. Pat..-: We understand that railway companies in 
America submit figures to the nter ~a.te Commerce Commission showing 
expenditure distributed between passenger a.nd good. working, but our 
information does not enable us· to endorse the suggestion that these figure. 
represent a reasonable-approximation to accuracy; in fact we understand 
that the Am~ rican Hll.ilways Accounting Officers Association, to which the 
railway officers responlliible for compiling these figures bclong, has informed 
the Inter-State Commerce Commission that in its opinion they are not 
worth the cost of compilation. The ma.tter will however be looked into' 
when we receive the report of the officer recently deputed to examine 
kmerican methods. 
Mr. If. X. JOIhl: May I know, Sir, whether it is a fact that the Gov-

ernment of India. used to give separa.te statistics for goods and passenger 
receipts, and even with regard to passenger receipts, they used to give 
,receipts for first and second class passengers. 

Xl'. A. A. L. ParlOUS: I think, Sir, that the Honourable Member is 
aW$1'6 tha.t we do so now. 

lJr. If. X. Joah1: May I know, Sir, if this practice has been discon-
tinued Ilow? 

lit. A. A. L. ParlOD8: My answer w8sthat we do so now. I think 
the Honourable Member referred only to separate figures for receipts. 

TR.A.N8I'Eli. OF Rs. 3 CRO&ES ON ACCOUNT OP ROLLING STOOl[ I'RO)( THE 
C.4.PITAL AT CHARGE OF ·C:OMMEll.CIAL LINES TO THE CAPITAL AT CHAROB 

OF STRATEGIC LINES. 

9. -Xl'. If. O. Kelkar: Will Government state whether the transfer 
or Rs. 8 crores on account of rolling stock from the capital at charge of 
commercial lines to the capital at charge of strategic lines and also the 
similar transfer of the capital at charge of the Aden, the Laki-Puu-Tank 
aDd the Tank-Kour Khirgi Railways were placed before the Railway Finance 
Committee, as containing an element of reducing the amount receivabJe 
by the General l{evenues, under j,he convention of sepa.ra.tingthe railway I 
from the genetalfinances, and if not, why not? 

JI,r. A. A.. L. Pal'lOD': No special reference was made to the Standing 
Finance Comml.ttee for Railways, though the fact that strategic railways 
were being made to bea.r their proper share of the capital expenditure on 
rolling stock was brought, to their notice when a supplementary grant under 
the Demand for strategic lines was placed before them last year. I may 
mention that the necessity for making the a4;ustment for rolling stock as 
a ma.tter of correct accounting WIl.8 bl'Ought to the notice of the Railway 
Board by the Chief Auditor of the North Western Railway, and WBS 
accepted both by them and by the Auditbr General, before the Assembly 
had accepted the convention separating railway from general finances, 
though, of· course, the adjust~ent became of more importance after tne 
separation, since without it prop~r effect could not be given to the deci-
sion of the AS!lembly that the interest on the capital at charge and the 
loss on' working strategic lines should be bome by ~eneral revenues. The 
classification' of the railways mentioned by the Honourable Member 88 
stmegic was also settled before the acceptance of ·the separatioll conven-
tion; a.nd I may add; before th, tandin~ Finance Comrnj.ttee for Rail-
ways was in existence, though the formal orders issued, 8ubsEiquently. 



QUESTIONS AJiDANSWIRS • . , 
Mr. A.. faDguwamf. IYIDlal: Will ~he :Honourable Member b.e plee:ssd to 

Bay whether he will now place this matter before the. to.ndin~ Fmallce 
,Committee for Itailways and obtain their orders as to the allocation? 

JIr. A.. A.. L. Pal80u:No. 

Mr. A.. Ranpna.m.l IYIDlal: Why? 

Mr. A..  A.. L. ParlOD8: Because I think t,he Standing Finance Com 
mittee for Ro;ilways has plent,y to do with current subjects without goiJ;1/r 
into matters so long past. 

Mr. A.. Banguwamt IyeD.ar:· Do I understo.nd, Sir, that theallooatio ~ 
of this ma.tter which will be decided now after the constitution of the--
Railway inan~e Committee by Govemment, is not a. matter on which;· 
the Ra.ilway F,inance Committee bas any jurisdiction at all? 

Mr. A.. A. L. Paraou: The Stl}Ilding inance oml lit~e,lor Rail_aylf; 
has no jurisdiction in this ma.tter. It was decided before that Committe.: 
was in existence. 

1Ir. If. II. JOIhl: May I ask, B.ir, whether the matter was plaeecl 
before the Legislative ARsembly? Mav I ask, Sir, whether the Govern· 
ment has no refly to this question? " 

POJ.J.-TAX ON ASIATICS l~ KENYA. 

10. -Mr ••• O. Kelkar: Have Govemmentreceived any representation 
from the Imperial Indian Citizenship Association on the subject of the 
ralsing of the poll-tax in Kenya exclusively on Asiatics? If so, what 
steps ha\l'e Govemment taken to prevent or remedy this act of injustice? 

ft, Honourable Ill. 3. W. Bhore: Yes. An Asiatic Poll-tax Ordinance 
was passed to enable £Untis to be raised for furt~el  expenditure on Indlc 
educa.tion. I may, however, mention that a.n Ordinance on Jlrecisely the 
Rame lines 8.8 the Asiatic Poll-tax Ordinance hll.8 been passed by the Kenya 
Legislative Council in respect o'f Europeanll for aD analogous purpose, but 
under it Europeans will pay a tax of aD shillings while Indians pay 20 
shillings. Government Ilre in communication with the Colonial Govern-
ment. 

UNIFORM !tAn.WAY FARES AND RATES ON STATE UAILWAYS. 

11. -Xr .•• O. Kelkar: Has the attention of Government been drawn 
to the question of fixing uniform railway fares and rates at least on all 
the State Railways in India? If so, do Government contemplate any 
re£.ence on this queBtion to the RateB Tribuval or any other independent 
action? 

Kr. A.. A. L. P&l'IODI: The queBtion whether unifonn rateR should be 
fixed for passenger farcs was answered by implication by the Standing 
Finance Committee for Railways last January, when they were considering 
tbe reduoti/iDs made by the different RailwaYB. If the Honourable Mem. 
ber will refe,. to Volume II, No. 6.of the "Proceedings of the Committee, 
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he will nnd that they considered tliat in fixing passenger fares the finan-
cial conditions of the different Railways must be taken into acoount. 
h~sical conditions also require oons~dera ion and the Government of 
India do not propose to refer the questIOn raised by the Honourable Mem-
ber either to the Rates Advisory Committee or to any 'other body. 

JIr ••• II. oT08b1: May I ask, Sir. whether the oondition of any parti-
cular railway does not affeot the revenues of the whole country? 

JIr. A.. A. L. Panon.: It certainly affects the railway revenues of the 
whole ooUntry. • 

JIr ••• II. oT08b1: May I ask, Sir, why should the people of the wh..,te 
.country pay for these losses or pronts of one railway? 
• 
(No &Dswer.) 

Xay I ask, Sir, then the reason for not having uniform ra.tes? 

1Ir. A.  A. L. PanoDI: The reasons have been stated in the answer I 
·ha.ve·just given to the question. 

FI'J.'l'UfG or AUTOJIATIO CIIlNTRB RUJFER 'COUPLEB.S TO ROLI.ING STOOl[ ON 
RAIJ.WAYS. 

12 .• JIr ••• 0. Kelkar: Are Government yet in a :osition to make 
0. pronouncement on the question, which was under investigation last year, 
of fitting automatio oentre bufter couplers to the rolling stock in India? 

JIr. A. A. L. ParlOlll: The question is still under investigation. Pre-
liminary trials were carried out at Kanchrapara last autumn in order to 
-discover what structura.l alterations, if any, will be necessary to the under-
"frames of existing vehicles in order to fit them to take the 8utoma.tic cen-
tral buffer coupler. 'Ihese trials showed that the underframes will require 
strengthening in certain respects Bnd further trials will shortly be made in 
'Lahore with vehicles so strengthened to see if a.q.y additional strengthening 
'iA 'necessary. We hope, when these trials ha.ve been completed, to be able 
'to ,work out the cost of conversion and to come to 8 decision whether it is 
immediBtely practicable BS 0. fin!1ncial proposition. Subsequently it will of 
eourse be necessary to determine exactly what form of automat.i.c central 
buffer couplers should be adopted. 

ltumar Ganganand SlDha: How long. Sir, will it take for the trial 
to be complett'd? . 

IIr. A.  A. L. ParlODl: J 110m not qu,ite sure but I tIlink the trial going 
on in t.allOre will be completed by about Mayor Juno. 

. IIr. A. Rangaswami Iyengar: Do the Government still intend to put 
down speculative figures in the Budget for this purpose? 

Xr. A.. A.. L. ParlOlll: I,am afraid the Honourable Member must wait 
until he seef! the Budget. . 

RAtr.WAY COUIERIES. 

18. -Mr. 5. O. Kelkar: Will Government lavon the table 0. statement 
of the rBilway collieries acquired from time to time showing their original 
oost? ' 



QlJB8TIONS AND ANSWERS. 

lIr. A. A. ~ Jlarl0D8: A statement.giving the informa.tion asked for is 
laid on the t&ble. 

~ 

8ttJt,m,'At ,"owing tAil RailfIJtJ9 OoUi,"" arquir,tl from tim' to Ume toitA t1".,. otJPitsl 
COlt up to 81" Marc", 1926. 

Colliery. 

1. Bokhal'O·Ramgarll (E. L R. & 11. N. B.) 

I. Sawaug (E. I. B. & B. N. B.) 

S. Kurhurbaree &; SerampOl'8 (E. I. n.) 
,. Mohpani (G. I. P.) 

6. Bhurkunda (State Bailways) • 

II. Kargali (G. I. P. By.) • 

'I. Kho&t (N. W. Rj 

8. Khoat Pl'81l18d Fuel Factory (N. W. B.) 

9. Religara (M. & S. M. and B .• B. & C. I. Ry •. j . 

10. Jal'llugdih (M. & S. M. and R. B. & C. I. RYI.) 

lL 'Talchir (M. & S. )J. By.) 
12. J.rgada (B. N. R.) 

IS. 'llalchir (B. N. RS.) 

Capital outlay 
up to 

Slit March, 1926 

R •. 

,80,29,180 

8,63,7040 

66,044.89 

8,18,981 

28,81,1)85 

44.,96,_ 

2,78,662 

'8,092 

16,85,168 

61,60,818 

1,06.070 

26,27,24 

1;19,7'7 

MANU'PACTt'ltB IN INDIA OP AR'l'ICUrS IN COMMON USE ON RAILWA.YS. 
I 

14. ·Mr .... O. KeQcar: With reference to the reply to starred question 
No. 1088 (d), .printed at page 1618 of the Legislative Assembly Debates, 
Volume V. what decision, if any. has been arrived at in regard to the 
manufacture in India of articles in common use on railways? 
, Mr. A. A. L. Parsons: The question wss remitted to the Tariff Board 
at the end of March, 1925; they have not yet reported on it. 

TUNBLATION OP ACTS 01 THE SOU,IME LEGISLATURE INTO THE 'PRINCIPAL 

• V ERN ACUJ.ARS . 

15. ·Mr .... O. Kelkar: (a) What is the present officialarrangemcnt 
for the A~ts of the Supreme Legisla.ture being translated into the principal 
'Vernaculars and published for pUblic information? . 

(b) Have· Government considered the question of pr.biting stich verna· 
cular tr&nila:t'ioDB or concise summaries of these 'in a handy fonn and mak· 
iAg them alfloilable to the public at nearly. the cost price? 
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~l r. L. Graham: (a) and (b). The present arrangemeJlt is that Urdu. 

translations of those Acts of the Indian Legislature which the Depa.rtmen:t. 
of the Govenlmcnt of India. concerned considers im~orto.nt e'hough to btl; 
translated are issued by the Government 'of India and are made o.Vb.ila.ble 
to~ the public at nearly the cost pr~ce.  'The question of the translation of'· 
Acts into other vernacular languages is left to the discretion of the Local 
GOvernments (loncemed. Government do riot consider it necessary to sup-
plement the action of the Local Governments in this rc~pect. 

DBCL4.RATION OFTBS D.H OP THE ASSEMBLY Er.ECTIONS AS A PUBI.IC HOLIDAY" 

BY LOCAL GOVERNMENTS. 

16. *lIIr ••• O. Kelkar: wm Government sta.te 'in' how many Provinces 
the day of the Assemb~y elections was declared a. public holiday? Wu. 
the question of the decla.ration of such a holiday as a matter of neces-
sity and a matter of uniform imperial administration ever considered? 

'l'b.t Bonourabl& air· AleDUder Xuddimaa.: The declamtion of public' 
holidays under the Negotiable Instruments Act (section 26) is a matter for' 
the Local Governmcnts. Government, have no information of the action. 
which Local Gover:Qments have taken, and do not consider it necessary to-
interfere with their discretion in the matter. < 

# 

COUNCIL BU,LS AND TELEGRAl'HJC TRAN.SIrERS DRA.WN ON INDlA BY THE 

. SECRETARY or STATE, ETC. 

17. *lIIr ••• O. Kelkar: Will ~ emment  be pleased to lay on the 
table 8 statement giving information under the following heads for· the 
ye&'l.' 1924-25 : 

.(0.) Council Bills and Telegraphic Transfers drawn on IndiaQY the-. 
Secretary of Sta.te, 'and 'the profit or )oss by the' exchange. 
operations; 

(b) Sterling' Bills mid. Telegraphic . Transfera drawn on London by 
the Government of India Bnd the profit or loss bv these ex--
eha.nge operations;. • 

(c) Imports into and. exports from British India of 'gold and silv,r-
(coin a'nd bullion) and the amount received and the amount. 
coined in the mints; 

(d) Receipts charges and net profits of .the paper currency depari. •. 
menti 

(6)" Number and value of money coined at the Calcutta and Bombay' 
mints; Bnd " 

(f) V 81ue of notes in cii'culation and composition of the Paper-
Currency and gold standard reserves. ' '. . 

The BoIlourable air BUll Blackett: (a.), (d) ~d (e):. The attention. 
of the Honourable Member is invited to aceomtta: NOlL 94 •. ~t ~  ~  

r .. 
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and 64 in tHe Finance and e enu~ Accounts for 1924-25 which give the ~ 
required information. . 

(1I) No sterling Bills or Telegraphic Transfe.rs were drawn (Ill London. 
by the Government of India during ,~ . 

(c) The fiffU'CB of amports and exports of gold s.nd silver are given i~. 

the monthly Accounts rela.ting to the Sea-borne TracIe and Navigation of 
British India., copies of which are available in the Library 01 the Legis-
lature. The figures of the amounts of gold and silver received and coined 
in the Mints. are furnished in the Reports. on the AdministratiQn of the-
Mints at Calcutta and Bombay for the year ~ , copies of'which have· 
beeD, placed in the Library. 

<I) Infonnation regarding the value of notes' in. circulo.til!lll and the como. 
position of the Paper Currency Ueserve on the 7th, 15th, 22nd and the· 
last day of the month is published regularly in th~ Gazette. A quarterly 
statement of the comp~tion of the Gold Standard Reserve is also pub-
lished in that Gazette. 

REALIGNHl!lNT OF THE GUAT l ~  PiIlNIS'BUllA RAn.wAY. 

18. -Mr •.•. O. ltelk&r:. Is it .. fact that' Government have ordered 
or a,re going to. order a survey fOl' a. new augmnemt of the ~ Great Indian' 
Peninsula Rldlway line, between' Khandala 'lD.d Karjat. with:. a' view to 
/pve up the whole of the existing Bhore Ghat? 

• IIr. A. A. L. Parsons: An estimate of the cO'it of realigning the Great, 
lndian Peninsula Railwa.y so as to e i~nina.te the Bhore Ghat reversing. 
!tation was sanctioned in 19'''>'5 and the work is in progress. ' 

RUJ.ES AND ORDlms RJ.t:LATING TO THE PREPARATION OF LISTS OF' 
, V(JTERS FOR TIll! LEGIST.ATIVE ASSEMBLY. 

19. -Mr •• " O. Kelkar: Will Government be pleased to ray On then 
table 0. copy of the. ruleR or orders now in force, under which the tsts. 
Ilre primarily and then finally made of the Legislative Assembly voters 
qualified II.S such voters by reason Qf the paytttfmt'of ncome ta ~ Are 
Government sure that the practice of making these listll' is uniform in all: 
the Provinces? 

Mr. L. Graham: The Government of India issued certain exeoutive' 
instructions to Income-tax Officers a.nd Returning Officers regarding the' 
nature and ext:entof the information to be supplied by Income·tax Officeril 
to Returning Officers in conneotion w.ith the preparation of electoral rolls 
for the purpose of the recent gene1'al election; ['hey are not prepared to· 
la:v those instructions on the; table. Elections to t·he 'Indian I!.egislature· 
constitute a provincial· Rubj'ect and the Government of Indiil. have rio 
information regarding the uniformity or othl:'.rw1se of the practice in the' 
d!fferent p1'ovinces. • 

IIr ••• S. bey: Do the Government of India realise the necessity for-
vnif6Tmity in this matter? ' 

Mr. L. Graham: Conditions vary so much in the different provincelk 
that I dOeDot think we can possibly think of issuing such instructions, ir~ 

• 
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LEGISLATIVE AS8J11J1BLY VOTERS. 

20. ·1Ir. If. O. Kelkar: Is it a fILet that even the holders of certificat9a 
-of the payment of Income-tax, automatically deducted for shares Bnd 
Government securities on an income of even less than two thousand rupees, 
·are allowed, under the present practice, to be enrolled ~ as Legislative 
Assembly voters? 

The HODourable Sir AliauDd.er Kuddhnan: The electoral rolls are pre-
'pared by the provincial authorities and Government have no information 
'-8S to the interpretation which they have placed on the qualification 
arising from assessment to income-tax in the cBA!le of holders of the certi-
Mcates mentioned in the question. 

ALLOWANCE TO AN INCOME-TAX ASBBS8KE or DEDUCTION rOR bTEREST 
ON CAl'ITA.L PROVIDED BY 'l"BE Assasu HilISELI' OUT 01' HIS OWN 

FUNDS. 

21. ·Mr, If. O. Kelk&r: (a) Is it a fact that under the present rules 
'for the assessment of Income-tax, deduction is not allowed, in the cal-
clUlation of expenses, for interest on capital provided by the assessee him-
.elf ()ut of his own funds, that is to S8Y, Capital, not shown as actually 
horrowed for the purpose? ' 
(b) Have Govemment considered the question of allowing such deduc-

tion as being equitable in an economic sense? . 

The Honourable Sir BuD Blacke" ~ The answer to the first part of the 
.question is in the affirmative and to the t'econd in the negative. 

REvIStnN or THE RATES or THE ASSESSMENT or SUPER-TAX. 

22. ·Mr. If. O. Kelkar:. Do Govemment intend to revise the ra.tes 
of f.he assessment of Super-tax in view of the easy condition of Imperial 
finances? 

'!'he Bonourable Sir BuD Blacke't: I regret I cannot anticipate my 
Budget Statement. 

R.uH ACT or A SOJ,DIER AT CHAJ.I8GAON ETATION. 

28. ·Mr. If. a. Kelkar: (a) Has the ath>ntion of the Govemment been 
.~dra n to a report, in the Indian Daily Mail of the 26th November last, 
, of an act of rashness on the part of a member of atraveIling British 
regiment on the night of 2Brd November, at the Chalipgaon. station on 
'the Great Indian Peninsula Railway, resulting in serious injury to a boy 
.of six years standing on the platform? ' 

(b) Do Government propose to make an immedia.te inquiry into t~e 
'facts of the case and obtain " report as to the identity of the oftender, 
the identity of the regiment of which he is a member, the natU!l'e of 
steps taken by the Railway Police Bnd the Commanding Officer in charge 
-of the travelling troops, and the nature and measure of punishment meted 
-out . to the oftender? . 
(0) Is it a fact, as statetl in the newspaper report, that even tl!.e station 

,~thoritie  were unable to obtain 'the name of the offender or the (regiment ? 
• 
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111'. G .••• Youg: (a) No, Sir, but Government have seen an account 
of the same incident in the MahraHa of the 6th December, 1926. The 
injury is reported to have been slight aDd not seriouS'; it was promptly 
atitended to by the medical officer in charge of the train; and efforts were 
made to identify the person who Was responsible for it. The train W8IS 
not carrying a regiment but soldiers from 88 different units . 

.. 
(b) The incident has been investigated ver'y carefully both by the 

military' authorities and by the Government of Bombay through the local 
.civil authoritios. The results of these inquiries are embodied. in a state-
ment, which I lay on the table. 

(c) Yes. 

Statement referred to in reply to pa'" (b) and (c) 01 Atarred gVeltion No. 18. 
On the 23rd November lalit, at about 10-30 P.M., a special troop train from Bhulawal 

'laalted at Chalisgaon station. The train was carrying soldIers lrom ~ different units, 
who were on their way to England. 

While the tr. was moving into the station, an empty beer bottle appears to have 
been tossed out of one of the carriagea, and to have dtruck a small boy who Will 
ltanding with hi' father on the platform. The father reported the matter to the 
Railway Police and to the station authorities. But it was dark at the time a.td it 
was impossible to ascertain who had thrown the bottle as, owing to the fact that the, 
train was moving when the boy Will hit, the parent could not tell from what part 
of the train the bottle had been thrown. 

The medical officer of the train, however, immedia .. ly attended to the boy who 
Will only .lightly injured. The later en~uirijls by the military authorities and the 
Government of Bombay also failed to ehcit the identity of the perIOD who threw 
the bottle. 

• 
EXPENDITURB ON THE SOUTH AF1lICAN DEPTlTATION TO INDIA AND THE 

INDIAN DEI.EGATION TO SOUTH AFRICA. 

24 .• JIr ••• O. Kelkar: (a) Vlhat is the total amount of expenditure 
borne by the India.n Treasury on account of the recent visit of the Soflth 
African Deputation to India? 

(b) Will o e~ent state whether the South African Deputation was 
Clf .0. wholly official or wholly unofficial Or of a mixed character? 

~ c) What i. the total amount of expenditure sanctioned by Govern-
ment for the official Deputation to the South African Conference? ' 

• The JIoDowable Mr. J. W. Bbore: (a) The total expenditure is esti-
mated at Re. 70,000. Accounts have not ,et been finally adjusted. 

(b) The Deputation from South Africa was a parliamentary deputation 
sent to India by the Union Government. It comprised representativeR of 
&11 parties in the South African Parliament and included one M~ i ter. 

(c) '11le estimated expenditure on account of tbe Government of India 
ele atio~to South Africa is. Rs# , ,~, . ' 
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Mr. JamDadas M. Mehta: Is nob their expenditure paid by the South, 
African Government as a return of courtesy? ' 

The JloDourableJlr. J. W. Bhore: Not all their expenditure, but the.y 
ha.ve been treated as the guests of the South African Government during' 
their stay in South Africa. 

Mr. Jamnad.aa M,. Mehta: Have they bf'en treated on tho same footing?' 
Have the South African Government borne the sllrne charges as we have 
clone? 

The JloDou\'able Kr. J. W. Bhore: Certainly. The Union Government's.; 
hospitality has been gratefully acknowledged by the Leaden of our Deputs.-
tioo. . 

RECRUITMENT FOR THE INDIAN ARMY PROM THE BOMBAY PRES1DENCY. 

25. *Mr. K. O. Kelkar: (a) Will Government be plea.sed to lay on. 
the table B statement showing the total number of combatant and non·· 
combatant recruits, enrolled in each year during the last twelve years· 
1914-1926, olassed according to Provinces, an? 0.1110 the total n~ber !lfi 
trans-frontier Mussalmans and other trans-frontIer' men enrolled dunng th18 
period? 

(b) Will Government be pleased to lay on the' table 'a. oopyof the-
rulea and direotions now in force for the guidance of Reoruiting Offioer. 
for the . purpose of recruiting Brahmins, Mahrattas and others in the 
Bombay Presidency? 

(c) Will Government specify the classes, castes, races or na.tionalities. 
to which enrolment of ,ombatant recruits is confined in the Bombay 
Presidency, and the numerical limits or percentages, if any fixed for 
each? 

Mr. G. M. Young: (a) I lay on the table a statement containing all the 
figures available for the period. .  . 

~ , 
(b) There are no special r.e~ruitin  re ~lations for the Bombay Presl .... 

dency.. A copy of the RecrtlltJing RegulatIOns of the Indian Army ~s iIII 
the LIbrary. There are handbooks dealing with some of the CI8.8"613 re, 
cruited to the Indian Army, including ODe that deals with Mahratta,s and 
Dekkani M ussalmaDs. Thffie handbooks contain. DO rules' or di.reetiotul,. 
and are  intended merely for the information of young officers. 'l'hey ara 
however available to the public. 

(c) The classes ordinarily enlisted as combatants from the Bomba.v 
. Presidonnv IlTe Konkhani and Dekkllni Mahrattas and Dekkani Mussalma s~ 
:rhe details are as follows: .' 

Cavnlry 

Heavy Al'tillery . 

Bo.mbay S. & 1\1_ 

Mahratt& I,ight Infantry 

Bombay Grenadiers • 

2nd Bombay Pioneer. 

•  S squadron8 of Dekkani Muaaahnan •• 

.. IISrd of the Indian personnel are Mahr&ttu. 

1/3rd are Mahrattas. 

t· 

~  Companies Mllhratias And DekkaDi ~u l.a. man~ 

I) Companiel Mabrattas. 
• 

4.rVompaDies Mabrattas, 
() 
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• 
• '8ttJm.ent oJ Recruit. lI,d.atedJ"()fII1.t .4_gwt, 1914 to BOt" 8ept_6er, 1926 . 

lPro;'ln,,: 

'i1tai , 

Bomba; . , 
Inpl ,  , 

nlted Pro"lnoll 

tD!lja b IID4 Delhi 

rat-frontier . 
",W. P. P 

O:elll.tan 

'T 

If 

JIi1 

'B! h.r and O;u ... 

atral Pro1'lnoll '" .A.I mer·Menraia • 
arm.' .B , 

1"'-16 
to 
~ ~, ' 

1lI,IIlIf 

1&,788 

2,8411 

88,817 

' ',"878 

tOe 

1'1,787 

1,116 

2,Ot' 

1,881 

",1S7 

1 

I 1 ... 11 '·'·"1 ,., ... to  to  to I al·lI-llI, ~ . Q-IMO. 

I 

.a;.87 a,_ &,078 

13,188 1,801 8,877 

',066 .7 128 

78,888 11,110 11,_ 

87,1'. 18,867 28,780 

} 7,E08 2,18.1 41,281 

lSI 8'1 W 

1,105  1,168 1,186 

2,4171 117 8811 

1,8ft Me 178 

1I,8J11 1,. 1,761' 

I-I-II I-J.JI ' 1-1-1a ,!-l-U 1-1" . 
to to to to to 
n-u-n. al-U-D. 81-11-•• 81-1M •. 81-1201 •• 

811 1,37' 180 &0 .. ' 
,~ "7 86& l,OM 1,1l1li 

• 1 I ... I ... 
41,1611 ),100 1,133 1,_ I 1,8118 
10,Dl8 11,. 10,111 8,JII8 l8,"" 

l,NO 1,711 1,110 1.,"'1 1,_ 

Ito' 188 JU lIt 1611 

111 8 I ... ... 
180 '8 10 18 10 

It, 887 110 87 118 

111 I,tI08 .7 11M 811 

167 

1.1-111' 

~ II. 

MIl 

. .. 
1,. 

8,8. 

1,011 

M 

1 

10 

88 

III 

-------- --....:....------
~ : :

-
Total 6,'1,088 "",888 88,18J 8',801 20,188 lII,aea 10,718 lS,to1 

16) NO.-CQIID4U.ft. 

lIld;'. lI,W I 18,1118 18,lto o,t!ll 1,.7 aaa 1" 110 188 I 1011 
Bomba,. 10,ISI l',lto 41,7. a,Z02 1,_ 1. oa 87 181 ee 

Bellgal 8,117 .... 8,17. 1,881 1,108 " 6 I If. I 

(J nit ed Proylne ••. ... .. 7' GO,f88 1"2811, ao,877 7,1188 1,178 a'l 786 1,181 ,. 
Panjab In4 DelhI """ , ~ 28,US 18,8" 8,'88 8,a87 1,l1li8 I,tot l,OIIC 1.108 

N.-W.P.P. 41,'10 ,,180 1,_ I,? I,'" IIAI 113 107 1" E' 
lIa1uchiltln ata 10 6 16 a , , 8 

lIIhar Ind Orlell. le,OBl 11,6&8 11,118 . 1,'8B8 .. 7 11 , • 6 8 U 

Cotral ProYlneel t,8M 6,sao ',010 I eM !IJO 18 • 1. '1 17 

.J..!mer-Merwal'l • ~  tel 

-=, 
WI 11. BI 87 18 16 

.BDrma 8,6&1 .. 178 18 18 to 81 11 13 

• :: : ~ ? : .: :::
- --------

Total 17.IOS 1,4Ot ,,066 I,III! 8,1S' J,W 

• 1111' I 0 l ~ Ggnr .. do ncol Include .ktu.d labo,r who were enpged bat DOt. enrollMd, 

.' r) Til. I'forallm(nt of tnnl·frontler p'J'IOIID.l WU Ilopped during tbe war Ind reopene41n 1t1l!l. 
fbI following are the, DDDlbera of. Irina-frontier perlODDel .lnlng lD the Indian Arm,. OD tbe following 

4ate.: 

AfrtcUa aDC1l1ohDwld&. Orakut •. Total. 

lit .JaDuI"., 1871 ,ta 88 828 

DItto 11119 fl8 1211 "" lJitto rel8 1111 III 1,1. 

~ t~o l'iIII' .- Ml 1,1811 

1)110 I. . . do lIN 1.006 
lJltto lb. .. ,. .HI 1,000 

• • 
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AMENDMENT 01' RULE 24 01' THB BOMBA.Y LEGISL.\TIVB' COUNCIL. 

Rt'J.JtEl. 

26. -Mr. If. O. Kelkar: Will Government be pleased to lay on the 
table the correspondence, if any, between the Government of India and 
the Bombay Government, on the subject of the recent amendment of 
rule 24 of the Bombay Council Rules relating to the Governor's veto 011 
motions involving discuasions on matters of general public interest? 
Ilr. L. Graham: No amendment has been made in rule 24 of the 

Bombay Legislative Council Rules.: The Honourable Member ,presum&b.,ly 
. refers to the recent insertion in those rules of a new rule 24A. I should 
bke to explain for the imonnation of the Honoura.ble Member that this rula, 
which has been inserted in all the provincial Legislative Council Rules as 
well as in the Inwan Legislative Rules, was not designed to confer power 
on the Governor to disallow motions of a character which were previously 
admissible and not subject to such disallowance but to ma.ke express pre> 
vision in regard to the moving of motioDB other than Resolutions. The 
position previously prevlliling in regard to the moving of such motions 
was somewha.t obscure, and in certain quarters the view prevailed that 
t;he rules did not admit. of the moving of any such motion. Rule 24A 
renders such motions admissible subject to the conditions specified in sub· 
l11les (2) and (8). The Bombay Government having aOilopted the rule 
without comment, no purpose would be served by laying on the table the 
correspondence to which the Honourable Member refers. 

REPORT or THE BACK BAY RECL! lIATlON COli M ITTEI. 

27. ·1Ir. If. O. Eelku: (a) Will Government be pleo.sed to lay on 
the table a copy of the Back Bay Reclamation Committee's ReporS 
togeth;er with the evidence recorded, by the Committee? 
(b) Do Government propose to grant an opportunity to this House, 

during the present Sessiqn, to discuss this Report, so far it rela.tes to the 
responsibility of or to the Government of India for the sanctioning of the 
sc~eme? 

The Honourable Sir BlhupeDdra Ifath JIltra: (a) The Heport has been 
published. A copy, together wit,h copies of Parts I and III of the 
evidence recordt'd by the Committee., will be found in the ibra.~ , 

Copies of Part IJ. are still awaited from England, and 8. 'copy will be placed 
in the Library when received. 

(b) Government do not proposo to allot a day for a discussion of tho 
Report, hut it is open to any Member, who so desires, to move a Resolu· 
tion on the subject. 

Kr. ]f. lI • .J08h1: May I suggest that Government Mft>uJd in the publio 
interest give free copies of this report to the Members of the Assembly? 

The Bonourable Sir BhupeDdra IfatIL MIUa: The matter will recliive 
due consideration. • 

SPEECHES OF THE REPRESENTATIVES or INDIA AT THE RECENT IMPERIAL 
CONFERENOE. 

2a. -Kr. •• O. Kelkar: wm Govemment be pleased to lay on the 
table a copy of the full text or official summaries of the speeohes of the 
representatives of India at the flecent ~mperial Conferenoe? • 



QUESTIONS AND ANSWBBS. 

fte KoDourable Sir AleUDder Kuddlman: Copies of the full texts ~ 

of official summsrias of the speeches made at the Conference have not. 
yet been received. The papers will be placed in the Library of the 
House when they are received. 

UTIUSATION 011' PROJ'ITS BY THE TAU IRON AND STEET. COMPANY. 

29. ·1Ir. N. a. Kelkar: Apart from the references made in the. 
'peeches of the Honourable Sir Charles Innes and the Honourable the 
Finance Member, on the occasion of the Assembly Debates on the question. 
of the grant of a bounty to the Tata Steel Company, was there any corre· 
spondence between the Company and the Government of India. onCle 
subject of the Company utilising its profits, or the amount of the b ty~ 

in any particular manner, towards the payment of the Company's con-
tingent liabilities or the distribution of d,ividends among any classes ot 
shareholders ? 

fte Honourable Sir Ollarl .. lnDe.: The reply is in the affirmative. 

EXAVINATION pon. THE RECRUITMENT or ACCOUNTANTS POR RAILWAY 

AUDIT QpPICES UNDBR THE ACCOUNTA.NT GENERAL, R.uLWAYS. 

80. ·.r. N. a. Xelkar: (a) Was any examination held in November 
1925 or before that for recruitment of accountants to the Accounts Depart. 
ment of the Railway Board? , 
(b) If 80, how many candidates for admission to the examination were-

selected from each PrO'Vince and on what principle? 
(0) How many among these oandidates were Indians? 
(d) How many ca.ndida.tes in all passed the examination, a.nd hoW' 

many of them were taken in the service? 

(6) Do or do not Government intend to hold another such examination?' 
If so. under what conditions? • 

The HoDburable Sir Blln Blackett: (a) I presume that the Honour-
able Member refers to the examinations which have been held annually 
for the past 5 years for the ~cruitment of probationary a~countants for 
the Railway Audit Offices under the Accountant General, Railways. the 
rules for which are given in Appendix II to Railway Audit and Account 
Code. Such an examination was held by the Accountant General, Rail· 
ways, in 1925. ' 

(b) 47 candidates were selected. Of these 11 were from the Punjab. 
, from Delhi, 3 from the United Provinces, 11 from Bengal and Bihar 
Rnd Orissa, 8 from Bombay and Sindh, Qnd 10 from Madra.s. The exami· 
nation was widely advertised in ,provincial newspaprrB and candidates 
were selected from those who satisfied the necessary conditions as reg-aMI! 
~e and educational qualifications. Steps. were taken to secure that, as 
far as possible,  all provinces and communities were represented. 

(0) 45 were Indians. .. 

(d) The examination was competitive and the two best men were 
appointed to the servioe. 

(6)tbe last examination was held .;n November 1926 Rnd the 'nerl • 
lXa.minat3:m wiji be held in MaY' 1927 on the same conditions as before. 

• • 
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NOIIlNATION OP MEMBERS OF ADVISORY COMMITTEES Fon SUrE A.ND 
OTHER RAILWAYS. 

81. *Mr. N. O. Kelkar: (1) Will Government be pleased to state what 
"authority is fin&IJ.y responsible for sanctioning nominations to the Railway 
Advisory Committees for State and other Railways? 

(2) Do Government ,pl'Qpose to suggest to this authority the advisability 
·of nOqUnating at ,leaat one .r~presentati e of Railway Passengers' Aasooia-
,tions to eaoh Advisory Committee according to some settled soheme of 
:.npresentation'? 

JIr. A.  A. L • .P&rIODa:Tbe rules governing the nomination of members 
of Advisory Committees ,vary to some extent on different Railways. I 
will supply the ;Honourable Member with a copy of the rules of each Rail-
way if he wiahes. ,()n State.managed Railways provision is made for the 
,nomination, by the local ,Legislative Council of the Government in wboae 
jurisdiction the headquarters of the Ruilway, ,are situated, of three re-
,presentatives, and lay down that these nominees should be selected so as 
to represent the trlldlling ptiblic as well as rural interests. 'rhis, provi-
siop has also been adopted by mllilY of the Company-managed Railways. 
In the circums~ances, the,GovElrnment,of India do not propose to take the 
,'aotion sugges,ted by the Honounl.ble Member. .. 

(Mr: S. BTuiivaaa ,Iyengar rose to put Question N,(). 82.) 

1Ir. PreBldent: The Honourable Member (Mr. C. Duraiswami 
Aiyangar has not taken his oath y.et; and. therefore I do not propose to 
allow the question'in hisiuame to:be put. 
(In accordanoe with the above ruling, ,questions Nos. 32 to ,84 were not 

: put.) 

EXPENDITURJ!: IlfCURRED ON THE ApPOINTMENT OF EX,:'BRTS ENGAGBD TO 

A.DVISE ON .AN 'I.UROVED S,rSTEV' OF RAILWA l' ACCOUNTS. 
c. 

35. *1Ir. N. O. Kelkar: Will Government be ,pleased to s~tl:l the 
. ,estimated coat involved in the appointment of experts now eu ~ed by Gov· 
'ernment for advising them on' an improved system of RaUway Accounts? 

1Ir. A.  A. L. PIIIIODI: Two lakhs. 

t .~ 

PllOSCRIl'TJON OF BOOKS UNDER THE PRESS Ac:r. 

, 87. *1Ir. N. O. -Kelkar: (a) What is the number of bookll'pi'Oscribed 
. under the Press Act smoe the year 1911'1 I 

(b) Are Government prepared to consider the question of entertaining 
applidations to have particular pages or passages in any proscribed book 
pointed out to persons who may wish to reprint proscribed books, and are 
prepared to give an undertBkiD8 that such pages or passages shall be ' 
omitted in the reprint'? 

The JlOIlourable Sir Alesander I[uddlman: (a) The Honourable Mem-
ber is doubtless aware that the Press Act' was repe~ect 1n the year 1922. 
I do not know whether he wishes to Bscertli.inthe 'Dumber ot books pros-
cribed between 1911 &lid 1922.' ~t if 'he does, I WJl1 try to Bupflly the 
.' information. • 

t'Wu wlthdrawD. 
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(b) Action und&r t.he Press Act was taken by the Local Govemments. 
If the Honourable Member has in mind 8ny partieular book I would sug-
gest that he should m.a.ke hili proposal to the Lo.eal Government eonoemed. 

PROSCRIPTION BY THE Pl'NJAB GOYERNHENT 06 A BOOil REt.\TING 'fO ' 

THE NABBA. STATE. 

38. *Kr. If. O. Kelkar: Will Government be pleased to lay on the 
table a copy of the proscribed hook about the Nabha State, marking the 
particular passages which, in the opinion of Govemment, justified the 
proscription? 

The Honourable Sir Ales:t.nder lIuddiman: I understund that the hook 
referred to by the Honourable Member was proscribed by th~ Punjab Gov-
emm~nt., It is :open to any persoD who has any interest in the book under 
scction, ~.~ Qf the ,Criminal Procedure .Code to apply to the High Court 
to set aside the order. It would not be desirable to adopt the Illtt'mative 
procedure suggested by the Honourable Member. 

NUMBER OF STATE, MOPLAH A.ND AKALI PnlSO?\II:RR. 

39. *Kr. If. O. Kelkar: (a) Will Govemrrient be pleased to give the 
latest figures fo;: . 

(1) the total number of persons undergoing imprisonment in India 
without trial: 

(2) the total'number of Moplah prisoners in India and in the 
Andaman Settlements: . 

(8) the total numbel' of Aka.li prisoners: and 
(4) the' total number of Aksli prisoners r~leased on acceptance of 

conditions offered b~  Government? 

. (b) Will the Government be plea.sed to state the exact conditions offered 
to AksIi prisoners for release? 

'!'he Honourable Sir Alaander Kuddiiman: (a) (1) 'l'he ltltest, fi ~ 

available are: 
Under Regulation III of 1818, 17; under the J1eogal Crimina.l Law 

Amendment Act, 1925, 72; under the Madrl1s Hegullltion II of 18Hl, 161. 

(2) The Government. of India have no information I1S to the total num· 
ber of Moplah prisoners in India. As to the nUmb(lr of Moplo.h conviot!' 
h,l the Andaman IslandR T must. make further enquiries and will lot t1w· 
Honourable Member know later. 

There Ilrc no prifloners in jail or under detention bt!c8us6 the~  lire 
Akalis and I have no information 8S t.o the number of Akalis in the Punjab 
jails. The conditions f~min  the relen.Re of certain Sikh prisoncT!! were 
announced by His Excellency the Governor of the Punjab in the Legis-
la.tive Council on thE" 9th Jldy. 1925. 

fB.I.H AND CONVICTION OF nR. T.UlATC ~ .  Ih!l TN THE TJNITEO 
STATES OF AKIB.ICA. 

40. *JIr. K. O. Kelk&r: (a) With reference to the telegram appearing 
in the Time. of India, dated the llth.December. 1926. page (18). will GOT-
emment b~ pleased to state, so far as they mow, the facts of the case of 
Dr. Tarak"NlthDas? • . 
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(b) Was the p;osecution underta e~ at the instance oftme Government 
,of India .a.nd with w.hat result? 

., ft_ lIoDoUlabl., SIr Alexauder KucldimaD: (a) The o ernme~t 
of India. are not aware of any case againlit Dr.'farak Na.th Das other than 
that in which he was convicted nearly nine years ago on a. cha.rge of violat-
ing the neutra.lity of the United States of America. 

(b) The answer is in the negative. 

REGULATIONS REGARDING' ADMISSION, PAY AND PROSPECTS OF MEMBERS 

OF' THE GENERAl. AND STATION SERVICES IS THE 

TELEGRAPH Dl!lrART1riBNT. 

41. -Mr. D. V. Belvi: (a) W1l1 Government be pleased to state if 
their attention has been drawn to what is published under the caption 
•• Indians D.ot allowed. General Grade of service in Telegraph Department 
closed to India.ns" in the issue of the Indian National Herald, dated 
Monday, December 18, 1926? 

(b) If so, a.re the allegations made against the Telegraph Department 
true? . 

(0) If not, what are the facta? 

(d) Will Government be pleased to place on the table'Q copy of the 
rules regulating the admission, pay and prospects of the General and 
the Station Grade of services in the Telegraph Department? 

The Honourable Sir Bhupencira lJath Mitra: ~  Yes. 
(b) No. 

(c) General Service is not closed to Indians as such. I would refer the 
Honourable Mmnber t,o tho reply given in the Assembly on the 27th J ann-
ary, 1926, to part {!fL) of the starred question No. 831 by Mr,M. K. 
AcharYIl OIl the same subject. 
The Department is, at present, overstaffed and the recruitment for 

GflI.leral Service is confined to probationers obtained from certo.in Anglo-
Indian schools wit,h which the Department had entered into an agreement 
sometime ago. Of the six such schools the arrangement with one has 
already been terminated 'and the Telegraph Training Clas8 in another 
school will be closed shortly. 
The question of employment of clerks on non-operative duties is under 

.considerution, but. no action in this direction ean obviously be taken until 
the surplusage of telegraphists has been wiped out. 

'1'he Telegraph peons tU'e graded as "inferior servants", and in the 
, matter of pension they are treated in the same way 6S ~ny other inferior 
servant of the Government. 
'rhe alleged grievance of postal hands absorbed in the Telegra.ph Depart-

ment presumably refers toO certain men who initially joined Government 
service BS Postul signullers Ilnd who have been appointed at a later st~ e 
.of their service as StaMon Service Telegraphists. These men Rre getting 
the increments due t.o them in the Rcale of pa.y of Station, Service tele-
graphists from the da.te of their being taken. on permanently in the 
Station Service. 'l'heir l'eqlli!stto be allowed to count the service render-
edpy them as Post.al signaUers towards increments' in the '1IC.,le of ,pay 
'Of Station Service Telegra.phistso was rejected after mAture crnsideration. 
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1'11 t,his cob11ection I would refer the Honourable Member to the reply 
,given in the Assembly on the 28th February, 1925, to un t~d question 
·No. 207, by Mr. M. K. Acharya. The matter was further reconsidered by 
-Government since the date of that reply but they came to the conclusion 
that there wa.s no justification for modifying their previous orders. 

(d) A copy of the regula.tions asked for is laid on the table. 

Reg.lIlafi0118 regarding admi8,i01l, pay. and pr08'PPrt«. 01 1II.e.71I.1,pr8 in tAe 'I'elegrapA 
De.partme1lt for (hmeml and Statton Sef'iJtce •• 

The Signwling Establishment of the Traffic Branch comprises two e,'ervices; General ' 
and Station. Men in the General Service a.re liable to transfer anywhere in India or 
Bllrma., whereas Telegraphists . (whether men or women) in the Station Service are 
immune from transfer outside the station to which their service is attached; but they 
must undertake liability for field service or transfer in time of war or national 
emergency. All candidateR must go through II. course of training in a recognised 
Telegraph Training Clus and must pass a ualifyin~ examination before appoint-
ment as Telegraphisis. There are two kinds of training classell:-

(1) Government Training classes. 
(2) Training classes in certain approved schools or colleges. 

Instruction in a Government· Training class usually last.s for twelve months and 
'candidates are accepted between the ages of 16 and !!O years. They receive, while 
under training, an a.llowance of Rs. 20 a month. The system of Training classes in 
-approved schools or colleges is different. Candidates betwoo!n the ages of 16 and 18 
years, who elect fbr the 'felegraph Service, are generally given a two year.' course 
III 'felegru.phy which takes the plac~ of certain subjects in their ordinary school 
curriculum. At the end of the course they have to pass a qualifying  test. For every 
candidate passed out from an approved school or college training clus and admitted 
il'lto the Department as fI, General Service Telegraphist, a bonus of Rs. 100 is paid 
to the school and RI. 60 to the candidate, and for each admitted as a Station e,'ervice 
Telegraphist, a bonus of Rs. 70 ia lIJIid to the school and RR. 40 to the candidate. 
The qualifying test in signaIling is !!O words a minute in Bll subject,s on Morse. Only 
boys or girls of ROOd character and health and fair all-round educMion are a(.'cepted. 
Girls are recruited for the Station Service only. 

The candidates who pass t.he final tests commence their service as telegra'phiats. 
The rates of pay of Telegraphists and Telegraph Masters for the General and Station 
:S'ervioes are:-

elt l llpAj~t . • 

General Serviee . 
R •. 

80-0-100-I0-2IiO 
.Station Service -

(a) at Rangoon 
(b) at Calcutta and Bombay 
(e) at Madru and Karachi. 

(d) at all othel' places where the Station SErvice hal 
been adopted. •  •  •  _  • 

(Tele(l1'apA MlJlteT8.) 

90-:>--180 
80-0-170 
70-li-160 

60-&-1/iO 

Henel'al Senice . , . • 275--10-320 

Station Sel'vice-

• (a) at Calcuttn., Bombay, Rangoon, Madl'u .and • 
Karachi . • 200-10-260 

(b) at all nther place~ where the Station S"rvic(l hll.l 
l'6eu adopted. • ,  •  •  •  • 1-80-10-230 

Ra In addition to tl!eirpay telegraphist. are eligible lor duty allowances of RI. to, 
• !!O or Rs, 40 a monto., a8 the ~e may be, While holding cbLrge· of departmeDtal 

tel. r~h ~ :  or certain lape"lsory apoointmentl reqairing special t,raining or 
technICal ability. The number of suoh ailowancld appcnntmente varies from t.ime 
to time aCllOrdilllr to the reqnirements of the :Department. . .' II 
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. el~aphist  are eligible for promotion to t.he grade of Telegraph..Mast.er and 
thereafter to that of Deputy Superintendent in the Traffic establishment and for 
appointtll'ient as officers ill tbe SU{H!rior Traffic ·Branch. They are also eligible for 
~obltment to the Electrical, nl neerin~ and Wireless Branche. of the Dep.rtment. 
fOr whicb men are selected from the 1 ramc Elltablishment early in their II8rvice;. 
and after undergoing a special course of training and passing specified examinations 
they are appointe!! Engmeering Supervisors 01' Electrical Supervisors or Wirelesl 
Operators. 

RESOI.t'TlONB l'ASBED UBCENTI.Y BY THJ!; ALI.-INDIA TEJ.EGRAl'HIRTS' UNION. 

42. *JIr. D. V. Belvi: Will Government be pleased to lay on the table 
the Resolutions passed recently by the All-India Telegraphists" Union, 
~er the presidency of Mr. M. R. Jayakar, M. .A.~ and forwarded to 
Government by the General Secretary of the Union? . 

The BOllOUl'able Sir Bhupendra Bath Mitra: A copy of the Resolutions 
is laid on the table . 

. 1. Notwithstanding Goverqment's iOfficial statement of tbe recruitment. of the 
operative staff being entirely stopped, a8 the recruitment thereto which is still going on 
year after year, is not based on justi(',fl and fair-play and is apparent.ly worked on 
cOlllmunal basis; resolved that the Government of India be respectfully approached 
• through the Head Quarters to open recruitment for the General y well as Station 
Service, only on the basis of merit without any distinction of C&IIte, creed or colour, 
or community. 
2. ~el e heil ~ a comp~ete stagnat.ion in the del·ieal. ca~re owing tf) the n!1mber· 

of appomtmeilta In the First and Second l l ~, .not bemg. III adequate propor~l n to 
the number of afpointmenta ill the Third Class, consequently offering no ·scope for 
the recognition 0 their Rerviclls in payor prospects; resolved that the Government 
of India be approached through the Head Quarters to aftord wider openinlJs to the· 
deserving clerks, ~ way of rE'placing Telegraphists and Telegraph Mastel'll m char.!8' 
of non_operativf\ Imd non-techlllcal brlmcbflll, by first and second elaa. clerka, and by 
drafting cl1lnpetent typist·clerks as Murll~  operators on a 1D0re attractive salary. 
3. The All-India Telegraph Union, Bombay Branch, views with very great dis· 

appointment thE' del'ision of the Government of India in regard to the Postal ·recruit.ed 
mlln whose servk'fl8 WerE' requisitioned by the Department itself ill the Telegraph 
ottrl'es, hut whose pl'evious loyal services ill the Postal DepartmE'nt  wore not taken 
into ('f)usideration In the mattei' of pay when abllOrhing them into the Telegraph 
Department, a~ has l,een done· in the cue of Military Opllrators, whell I\bsorhed under 
Bimilll!' ('ircumstances \ resolved that the Head Quarters be requested to make further 
representations in thE! matter, as justi(:e demands a more sympathetic consideration 
in th,. case of Postal recruited han45.· . 

4. A~ the peo~s in the Telegraph Department have to porform mOl'e responsible 
and la ,oriou~ duties than their fe1l9w.workers in the Postal Department,. it is hereby 
relJOlved that the Governmtlnt o! India <,!r any other prop,.r aut~oritiea he ,ap:rn:'ached 
throulJh the Head Quartera, WIth a vIew to have thelT services recoglllse 10 the 
Superlol' j(I'ad ... with " graded allowl\lIl'e, instead or thE> fixed pay allowed to them 
as at preRent. 

5. Rosolv .. d th'!:t the Government of India be approaC'hed through the Hea.d. Quarters 
with a rE!quest for al\ early redress of the longstanding grievan(,es over which re~re. 
Bentations and reminders are 'being c lnsta~tly submitted Without any more tanglbl. 
results than that they are under consIderatIon." . 

.. • 
~l l nl . ox :NEW 'DEI Hl AND THE NEW SECu,mTAu,IAT. 

48. *JIr. D. V. Be1v1: Will-Govemment be pleased to lay on the table 
a tatome~t, ~ in  the amount of public money spent on • 'New Delhi" 
in,general 8ndonthe New Secretnriat in Raisina in particular up to the 19th 
Ja..'1uary, 192'7? .. 

(: 
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ft. KOJIOIIU'&bl. Sir Bhupelldrao .atll .tra: A statement giving.· the ° 
:information asked for is "laid on the table .. 

New Delhi • 
New Secreta,riat 

Expenditure 
(appl"Oxima.tel,y l. 

RIJ. 
12,403/JO,OOO 
1,69,12,000 

MALPRACTICES DURING THE 'REOENT ELECTIONS. 

44. *Maulvi Muhammad Yakub: (a) Has the attention of··the Govern-
ment been drawn to the allegations of conuption and malpractices whicla 
were said to be openly and daringly in vogue in the last elections 1 
(b) Do Government propOSE! to take steps to inquire mto the allegations 

and stop the recurrence of such offences in future? 

, The Honourable Sir .&laander Jludd1maD: (ia) Government have seen 
in the Press allegations of electoral malpractices, and they have received 
similar reports from some provinces. 

(b) The e:.isting arrangements provide for the invalidation of an elec-
tion obtained by corrupt means. and for prosecution under Cha.pter IX-A 
of the Indian Penal Code. 'J'he former procedure can be initiated by an 
election petition. to be presented ordinarily by a candidate or a.n elector. 
The latter requires the authority of Government, but, seeing that all the 
'offences in Chapter IX-A are non-cogniza.ble. Government must rely on 
the re din~ss of those who have information to make it available. The 
success of both procedures therefore depends on the public spirit of private . 
citizens. It. is t,he duty of all loyal and good dtizens, and in an especial 
degree of those who hllve the olitj ~al advancement of India at heart, to 
aid Government in putting the law in motion. Government will readily 
a.vail themselves of f.Lssistance to this end. and look to active aid fro~ the 
public in fmforcing the present la.w. rat.her than to special measures or 
an amendment of the law. to prevent in future the offences which are said 
to have occurred during the recent elections. 
Mr. II. S • .Ailey: Is the Honourahle Member a.ware t,hat this allegation 

has been made against LaIn Lajpa.t Rai in the election campaign 1 
. Kaulv1 Muhammad Yatub: Can an Honourable Member put a. qu.estion 
to another Member, Sir? (Laughter.) 

DaTE OF .THE ArrOTNTlI'ENT OF THE STATUTORY ROYAl. COl[XIRSION. 

45. *Xaulvi Muhammad  Yakub: (a) Will the Government be plc88ed 
to state whether it is 0. fact that the Royal Commission for the purpose 
of revising the Government of India. Act of 1919 will be appointed before 
19291 

(b) Is it a fact that Lala Lajpat Bai 's. ~ected to be a member of 
this Commission 1 
The Honourable Sir .&luUlder Mucldiman: (ltt) and (b). The date of 

,~ppointment and tlbe personnel of the Commission are both matters within 
the sp~re of the Secretary of State and the Government of lridia have 
no inforDJjtioD on either; .  • 

• 
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RULBs" J'JLAXJID BY THI HIGH COUJLT8 UNDBa 1HE CODl! Of CIVIL 
, PBOOEDUBE. 

46. * .. u1vl Jlubammad Yalmb: (a) _ Are Government aware that 
cWlarent High Courts in India have framed diBerent rules under the Civil 
Procedure Code which cause great difficulties and create anomalies in 
the administration of justice and that the rulings given l:y one High Court 
according to the rules framed by that tribunal cause great complics.tioDB 
when cited and followed by Courts under another High Court where the 
rulesa.re quite different? - . . 

(b) In order to simplify the matter do' the Government propose to-
withdraw from the .High Courts the power to frame rules and make it .. 
funotion of 'the Government of India to frame universal rules under the-
Oivil Procedure Code for the whole of British India? 

The Honourable Sir A18UDder 'Jluddlman: (a) Government are not 
aW8rtl of the difficulties and anomalies referred to by the Honourable 
Member. 
(b) The answer is in the negative. 

REMOVAL O}' THE RAn,WAY OFFICES PROM LUCKNOW TO CALCUTTA. 

47. ·Mau1vt Muhammad Yakub: (a) Has the attention ~  Government 
been drawn to the agitation in the business circles of the United Provinces 
on aecount of the removal of the railway offices from Lucknow to Calcutta.? 

(b) Have Government considered the question of the inconvenience, 
trouble  and finWlcial loss which it is alleged the removal of these offices 
will cause to the people of the UDoited Provinces? 
(0) Do Government propose to order the retention of at least a  branch, 

of the Eut Indian Railway offices at Lucknow? 

Mr • .A.. A. L. P&rIOD8: .(a) Representations have been received from-
certain uarters~ 

_ (b) and (c). The offices were removed to Calcutta as a consequence of 
the amalgamation of the administrations of the East Indian Railway and 
the Oudh and Rohilkhand Railway which has resulted in considerable 
savings in the cost of administration and accounts-6stimated at over 8 
lakhs of rupees per annum.. The Government regret the inconvenience 
referred to by the Honourable Member but do not propose to order a re-
transfer of any of these offices to Lucknow. 
I should add that Lucknow is now the headquarters of the Lucknow 

Division of the East Indian Railway, and the offices of the Divisional Super-
intendent. occupy a considerable part of the fonner administrative office 
building of the Oudh and Rohilkhand Railway. 

NEW RAILWAY STATION AT LUCKNOW. \ 

• 
48. *JI&u1vl Muhammad Yakub: (a.) Are Government aware tha.t the 

new railway station at Lucknow wall built a.t an enormous cost of Re. 78 
lakbs? 
(b) What are the reasons for dismantling the old building of the statioD' 

which WBS in itself a very large and commodious one and spooding an 
enormouB sum of publi9 IIloney 0:6 the C<?nstruction of a n~  bwlaing? 
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(C) Ara.Government aware that the Agent of the East Inaian Railway. 
on the occasion of the opening ceremony of the new LuckDow station, is 
reported to have said that similar statiOllS will soon be, built at Cawnpore 
and Allahabad? Are Government prepared to con.ider the question of 
stopping the proposed constructions? 

Mr. A.  A. L. p..nona: (a) No. ,78 lakhs was the cost of the whole scheme' 
which included, besides the building of the new railway station, receiving, 
despatching, and marshalling yards for goods trains, a local goods station 
and parcel office, and arrangements for transhipment between broad and 
metre gauge stock. The cost of the new railway station itself was under 
Rs. 12 lakhs. 

(b) The old station building had to be removed in order to provide 
efficient marshalling arrangements and the other facilities for goods traffic 
Iwhich I have mentioned. I may inform the Honourable Member that the 
whole scheme for increasing the capacity of the (old) Oudh and Rohilkhjl.nd 
Railway, of which the transfer of tho station building to 0. new site was 
but a part, was expected to give 0. return of 6t per cent. on its estimated 
cost, and though the final cost of the Lucknow station remodelling has 
been greater than was expected, the expenditure on the entire scheme is 
still expected to yield 0. return of about 6 per cent. on the total capital 
. outlay. • 

(c) Government hu.ye seen a. report of the remarks made by the Agent 
of the East Indian Railway at the opening of the Lucknow station, which 
are not entil:'ely a.ecurately reproduced in the Honourable Member's ques-
tion. They have, sanctioned a scheme for a common passenger station arid 
a common goods yard for the different railways meeting in Cawnpore, 
where present arrangements are inconvenient to the public and uneconomic 
in working, and this scheme necessitates the rebuilding of the present 
station. There is at present no proposal to rebuild the station at 
Allahabad. 

EMPLOYMBNT 011 MUSSUL)U.NS IN THB OFFICB OJ' THE CHIfi' COMMISSIONER 
• • OP DELHI, ETC. 

49. ·J[aalvl Muhammad; Y&1mb: (a) Is it a fact that out of 5 senior 
posts in the offioe of the Chief Commissioner of Delhi noll even one fa 
he'ld by a Mussulman? 

(b) Do the Government propose to draw the attention of the Honourable 
the Ohief Commissioner to the Government of India's Memorandum 
No. F.-176/25-Estbs., Homo Department, dated the 5th February, 1926? 

(0) Will the Government be pleased to inquire and state in how many 
oases effect was given to the Memorandum mentioned above by the 8ubordi· 
nate offices and other departments directly under the Government of India 
since it was issued? 
The BonOll1'able ili-'.A1a&Dder J[uddtman: (Ii) Yes. 

• (b) A copy of the Mem?~dum referred to has ~een sent to the 
Honourable the Chief CommISSIoner. I am not aware If my Honoumble 
friend is in possession of a copy of this Memorandum. To the best of 
my knowledge I have never been asked to supply him with one although 
he appears to be a.equainted with its contents. 
(c) ~ emment have already taken steps which will enable them to 

observe thf progress made in i ~  effel!t to their policy and they are not 
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• 
prel l~~ ,~. ,iwltitute speoial inquiries of the' nature suggeeW: by tlie 
oh ~re . }AAtnber., 

, JIr. ,Gh&nlhyam Du Blrla:' May I 'inquire i,f the 'Government wants to 
introdtlcethe principle of communsJ representation in the Servioes 8S well? 

The Honourable Sir AleDDder .uddimlD: The' Honourable. Member~ 
mBy inquire, but:1 nm not proposing to answer him ut this moment. 1 
have made statements on that point on several occasions. 

EMPlOYMENT O}l' MUSSAuuNs ON THE BOMBAY, BAUODA AND CBNTR.Al. 

INDIA RAII.WAY. 

50. *Jlaulv1 Jluhammad Yakub: (a) Has the attention of the Govern-
ment been drawn. to an open letter addJlessed to the Agent, Bombay. 
~a and Central India. Railway. published in the Muslim Outlook, 

Lahore, dated 8un4ay, the 24th Ootober, 1926? 
(b) Are the figures given in the letter showing the number of tne 

European, Hindu and Muslim employees correct? 
(co) Do the Government propose to move the authorities of the Bombay, 

Baroda and Central India Hailway to adopt effective measures to improve 
the prevailing conditions so far as Mussulmans Me concerned? 

• The Honourable Sir Ohul. Innea: (a) Yes. . 

(b) We do not keep statil!tics separately for the broad and metre 
gauge systems of tho Bombay, Baroda and Central India Railway, and 
we ha.vo not therefore been able to oheck the figures given in the letter, 
(c) The letter was addressed to the Agent and he has already been 

made aW8l'eof the general policy of Government in these matters. 

ADMIS8IOR OF' l~l  AND PAJ.ANQUINS to THE PI,ATFOUfS AT DELHI 
RAILW,\Y STATION. 

51. ·Jlaulvt ~ahammad Ya'kab: (a), Are Government awart' of the 
st,/tmg feeling and sensation amongst the respectable fam'Hies of Delhi 
Ilnd other towns in Northern India. cnused cy an orderof,the railway 
authorities at Delhi prohibiting doolies arid pallUlquins on the platfonn 
'for the use of purdah ladies? 
(b) Are G'ovt\mment QWflre that religious sanctity is still attsC'hrd 

to t.he l"ul'clah ,in. the familios of a very large number of respectable famiIicR 
'in Upper India. whose ladies can never come out in the public even in a 
burqa? 

(r,) Are Government aware that owing to the fame of Delhi for it,s 
'phYliliaiollB nnd doctors, l'IpecialJy on ~ ollnt of t.he' T,IIi!y R lr~i.,~ , fT ('of'nitn.l, 
a large numbrr of inVAlid purdnh Inclies enmc' to Delhi for trcmtlllPnt Tor 
whom it would be impossible to walk over the highly inCODveGient anil 
long bridges at the rn.i)way sta.tion? ' " 

(d) Considering the above -facts do Government propose to order the 
l'lIilwny Ilut.hnritifls At Delhi to withdraw the nbove order prohibiting daQlies 
Mcl the pa1nnquins on the platform? 

fte Honourable Sir Oharlel Innea: The Honourable Member bas noi; 
got the facts quite correctly. It is true that the indiscrimin • ." admis-
gion' of palanquins to the Delhiplatfonns has been stoPPM. But the 



:Station uperin~endent h~ full discMfiion to admit. palarlquioa where he 
.is satisfiedthat.th(lY are ne~ss ry, and I.$ee. no 1'8ason. to suppose .t.h .. 
respecta.ble India.ns will be put. to any iIwonveQienoe. 

. . \ 

Jlaulvl il:uhammad'fakub: Are t.he Government ~are, Sir," that the 
ladies of Ho.kim Ajmll.l Khan's family were not allowed to take their 
pa.lanquin on the platfonn of the Delhi station? 

The Honourable Sir .Oharles Innes: I think I am correotin saying, Sir, 
that it was on the complaint, of that gentleman that we took the IJ)stter. 
up with the station authorities of Delhi. 

Xr. :N. X • .Joshi: May I ask what c)ass of people is regarded as repect-
able by the Government? 

The 39Dourable Sir Ohalles Innes: If t,he Honourable Member means 
to suggest that by "respectable" I refer to "wealthy", he is entirely mis-
taken. 

SEASON POST OF1'ICE AT MILAlI, ETC. 

52. *Kaulvl.llullammad '1mb: (a) Will the Government be pleased 
to lay on the table a statement showing the monthly income and expen-
diture of the season Post Office of Milam (District Almora) for the months 
'of June. July and August, 1926, respectively? 

(b) Do Government propose to make the Post Office of Milam perma-
nent? 

. (0) Is it B fact that t.he prevailing rate of wa.geR of a coolie in Patti 
Ma.lla. Johar, District 'Almora, is Rs. 15 pf'..r mensem? 
(d) Is it also a fact that the season Post Office of Milam is situated at 

nnnltitude of 11,250 ft. above t.he seu level on the northern frontier? 

(ill Do Government, propose to raise the pay of mail .runner/! of tte 
Milum Post Office from HR. 12 per nwnsem to RR. 15 per ~ensem? 
(f) Is it also I.t fllct that It mail runner <!a.nnot be engaged for distances 

. of mo~e than 5 miles? 

(g). Is it also a, • fact that there are five mail runnera between Mil&1h 
Post Office and MMlsiari Post Office? 

(h) Is it also a fRct thnt the distance from M'anRiari Post Office to Milam 
Post Office is 30 miles? . 

(i) Do Government'propose to employ one more mail runner in addition 
to fi moil rnnners already emp'loyecl in t,he Milam Post Office? 

(j) Is it a fact that the work of tho postmen of the Mansiari Post Office 
(Djstrict Almorn) hits increa8ed very much owing to the spread of eduoation 
ana they cannot punctually visit all the villag.s to which they have to carry 
heavy parcels, money ordera, insured articles. registered . letters and 
ordinary letters. pOAtcards s.nd newl!papers in large numbers? 

(k) Is it B fact that only two postmen are working in Mansiori Poet 
Office since 1895? 

.. (l) Do (iovernment thereforepropoae to. appoint two ad~itional J>OItmea 
m the MansM Post Office so that .the work may be done sstlsf.actonly? . _. 
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8Ir Gall ... :..,,: (/I)' A statement showing the monthly inceme and 8%-
pen.diture of the Milam Season Experimental Branch Office during the-
period of its existence in 1926 is furnished below: 

Name of month. Income. Expenditure. 

RI. At. P. :B.a. j." P. 
June ]926 • 740 l' I> 97 0  0 
July 1926 • 90 40 8 97 0  0 
Augult 1926 106 2  8 97 0 0 
September 1126 74 2  7 97' 0  0 

(b) No, the MHam Post Office cannot yet be made permanent as its 
income is insufficient to cover the cost. It will, however, be opened 
again as an Experimental Post Office during the next season. 
(c) Government have no infomlation. 
(d) Yes. 
(e) No. Runners can b~ 'obtained without difficulty on Rs. 12 per 

mensem. 
(f) No. 
(g) Yes. 

(h) Yes. 
(i) No. 

m No report regarding this has been received but a.n enquiry -will be-
made. 
. (k) No, in addition to two permanent postmen, there are two season 
postnlen. 

(l) No. 

1Ir. It . .Ahmed: With reference to question 52 (f) are the Government 
aware that during the last election there were many letters and election 
pamphlets, and in view of that fact what was the number of additional 
postmen deputed for the purpose of safe delivery of letters, pamphlets. 
etc.? 

• Sir Guen Boy: I have no information on the subject. 

1Ir. It . .Ahmed: Is it not a fact, Sir, that a telegram was sent to Mr. 
Sams by certain candidates for election that their election pamphlets and 
letters were not delivered properly, and therefore it was expected that the 
Government of India would give directions to the Postmaster General, 
Bengal and Assam, to take sufficient steps for the early delivery of elee-
tion letters and pamphlets. Is my Honourable friend's offioe aware of 
that? 
.SIr GueD Boy: No. \ 

UNSTARRED QUESTIONS AND ANSWERS. 

)llTsT,nr CJ.ERXS IN THE OFFICE OF THE DIVISIONAl. AUDIT OFJ'ICBr, 

NORTH-WES'l'EUN RAII,WAY, DELHI. 

t ..• aulvl KuhammadYakub: Will Government be pleased to place 
on the table a statement showing the total number. of clerks in the oftioe-
of the Divisional Audit. Officer, North-Western Railway, Delhi, . showing 
how many of them are Muslims? 

~.~~
t See Ahl ~r to unllt~rrea qnestion No.2. • 
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TOTAl. AMOUNTS OF SALARIES DRAWN BY THE HINDU' AND MUSJ.IK 

CLl!!ftKS iN THE OFFICE 011' THE 'DIvYSIONAL AUDIT OI'FIC&n, 

NOftTR-WKSTEltN RAILWAY, DBLHI. 

2. llaulvl Mubammad 'l:akub: Will Government be pleased to place 
on the table separate statements showing, the total amounts of salari. 
drawn by the Hindu and the Muslim clerks in the office of Divisional Audit 
Officer, North·Western Railway, Delhi? . 

The Honourable Sir B&8il Blacketot: The informati( n i. being collected 
and will be supplied to the Honourable Member in due course. 

HINDU AND MUST.IM CU:ftKS IN THE OFFICE 0)' THE DIVISIONAL 

SUl'ERINTENDEN'r, NORTH-WESTERN RAII.WAY, DELHI. 

3. ~ul t lIulammad IY&kub:. (a.) Will Government be pleased :to 
place on the table a statement showing the total number of clerks in the 
office of t,he Divisionul SUIlerintendont, North·Western Railway, Delhi, 
showing how many of them ure Muslims? 
(b) Will Government be pleased to plaoe on the table separate atate· 

ments showing the total amounts of salaries draWD by the Hindu and the 
Muslim clerks in the office of the Divisional Superintendent, North. 
Western s.i.l ~. Delhi? 
The Honourable Sir Oharles Innes: I take it that the Honourable 

Member wishes to satisfy himself whethl'f t,hcro is Et duo proportion of 
Muslims ill the clerical Rtuff of the offiCE-to which he refers. 'l'he informa· 
tion for which the Honourable Member asks ill not ,avIlilable, but I ma,y 
infoml him that the Government of India ha.ve just issued orders relating 
to the meusures to be adopted for securing the appointment of members 
of minority communities in the difterent offices of the Government of 
India. These instruction!! have been communicated to Railwa.ys and I 
have no doubt that thL'Y will be followed up. I would ask the Honourable 
Member to wait and give time for this policy to be given effect to. 

• 
PANEL OF CHAInMEN. 

lIf. Prelident: In accordance with the provisions of rule B of the-' 
Indian Legislative Rules I anoounce that I have nominated the following 
Members to be on the Panel of Chainnen: 

Mr. M. A. Jinnnh: 
Mr. S. SrinivBsu Iyengar. 
The Rev. Dr. E. M. Macphail; and 
Mr. M. R. Jayaknr. 

A ~M l  OF BUSINESS. 
The Honourable Sir Alexander Kudd1m&D (Home Member): With your 

POllUission, Sir, I desire to make a statement nbout the probable course 
of DusinesR during the next week. • 

On Monday, the 31st J anunry, n motion will first be made to introduce 
a Bill further to Rmt'lld the Indian Limitation Act, 1008 (Art,iclp. 152). 
A metion will next be mado to refer to a Select Committee the Indian 
Merchnnt Shipping (Ainendmcmt) Bill which was introd c~ed on tho 26th 
Janull.l':y·oJt,er publication under rule 18 of thE' Indinn Legislative Rules. 
here~fter . Diotions will bp made t? take toto consideration and, if those 

• 
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motlons ,!lre passed. to pass the followhls Bills w.hich, werEt .introduced on 
the 25th J u.nua.ry, namely: .. 

(1) tlw Bill furth.er to !lllHmd the Negotiable Instruments A~. 1881, 
. .' f<;ll' ,0. certOln purpose" . 
. (2)" the'13tlr furtht~r to amend the Indian Securities Act 1920 for 

certain purposes, Qnd . ,  • 
(3) the Hill further t,o llmend the Indian Limitlltion Act. 1908, for 

certain' ,purposes. (Scr.tionA 20 Rnd 21). ". 

On Wetfuesday, the 2nd o~ P'ebrunr.v, uny business remn.ining over from 
Monda.y, the 31st January. wi'll first be t.nkell up. A mot.ion will then be 
made. to refer to 1\ Select CommittL't) thl' Bill further t.o amend the Code 
of Civil Procedure, 1908, for certaIn PUrpOReR' (ex(Jcutioll of decrees and 
?rders). h~rellfter motions will he mllde, to take ·into considera.tion ·and. 
If t,ho ~  nlOtlons are .passed, to paRs th~l foll~ in  Bills, .namely:- . 

(1) the Bill. further to amend the Code of Civil Procedure, 1908, for 
cer~llln purposes (a.nit'ndment of section 115), and 

(2) the 13111 f~rt~er to amend the Indian ,Registration Act, 1908, for 
, Q cert8ln purpose. . 

As Honourable Members are aware, Tuesday, the 1st of February, and 
~hursday, thp; Srd, ha.ve bf e~ nllotted for non-official ~ills a.nd Resolu-
tIons, respectively. There wIll be no meeting of the 'nouse on Friday, 
the. 4th, or Snturday, the 5th. 

THE CODE OF CIVII.. PROCEDURE (AMENDMENT) BILL (EXE. 
CUTION 0:1<' DECRl;::BS AND ORDERS). 

. The HODOlU'able Sir Alexander Jludd1man (Howe Member): Sir, I 
move for leave to introduce a Bill further to amend the Code of Civil 
Procedure, 1008, for ccrt.a.in purposes. . 
This, Sir, is ,mother bye-product of the Report of the Civil Justice 

Committee and it deals ulIlinly with queRtiOlls relating to the execution 
'of decre~s and orders. 'l'ht, Civil usticl~ Commit.tce devoted a great deal 
of thllir tinll' Illld It considerabl~proportion of t,heir Report to these most 
important questions. Honourn.bh- l\1 l'1J.l.b erR will find their vtdua.ble 
observ'ltions in ChaptflTS 2fl, SO and 31 of their Beport whichmaiply re-
In,te to orders under ]Jllrt 11 and Ord.er XXXI of the. :F'irst Schedule to 
the Code, which 11S I hllvP sRid relnte to the. eXl:'cut,ion of decrt'es and 
orden;. 1 do not t,hink I nned at this stage detnin til<' House by taking 
them through t,he cln.usell of the RBI., The re/lsons for the amendment 
are fully explained in the Not,es on ClauRes !lnd they are not capable of 
generl\lilltl.tion eXCl'pt hy ~ plA,nlltion in considf'rahlc detail. I therefore 
mOVI', Sir, for leave to introduce. 

The motion was adopted. 
The Honourable Sir A1ezander Kuddbnan: Sir, 1 introduce the Bill. 

t 

• THB INDIAN INCOMB-TAX. (AMENDMENT) BILL. 
The Honourable ,Iir BUll Blackett (Finance Member) : Sir, I 

move tha.t t.he Bill further to amend the Indian Income-tax Act,· 1922, 
for certain purposes, be referred to R Select Committee. . 

This Bill. Sir, is introduced with the purpose of etJecting MOUS minor 
alterations of machinery in regard to. the Income-tax law a .. it at preAil.t 

• 



HS 1t.'"DIAN INOOKB-'rAX (AKBNDKDT) BILL. 

, . 
stands. SOllie of them are with II view to preventing evasion or other 
ditIillulties which have. arisen,. Some are introduced to clarify the meaniD8. 
of thtl law as it stands, They are some of them. in favour of the to.x· 
payer 'and some of them are in favour of the tax-collector. It.is almost 
impossible t08ummariztl the purposetl of the Bill withaut going through 
each clause and explaining it in det ... il. l'he explanatiops in detail are 
given in the Statement of Objects and Reasons. I need not refer at &QY 
length t,o clause 2(a), which is chiefly detligned to secure that proper 
arrangements shaH be made in computing income-tax for 'the depreciation 
of elepillmts, and things of that sort. It has been claimed that. for certain 
purp0I:lCs elephants arc machinery and ought to be allowed to get the 
benefit of the provisions regarding depreciation which are applied to 
other kinds of machinery. On the whole the Income-tax Department 
have been satisfied tha,t the elophants ought to be depreciated, and this 
clause is for that purpose. The question raised in clause 2(b) is one of 
considerable interest. The general principles on which our law and the 
financial arrangements between the provinces and the Central Government 
are balled are that the right to impose an income-tax on profits is reserved 
for the Central Government. The question whether the provinces should 
get f1 share in the profits of income-tax is a different one. This  is a 
question of the uuthority to impose a tax calculated Oil profits. It is 
obviously unde~rable that you should have  more than one authority 
independently Imposing a tax assessed on gross profits or net profits 
because, if you nllow thllt to go on very fur, YOIl might very quickly find 
various tuxution Iluthorities between them trying to collect 17 annss in 
the rupee. The principle of the reformed arlRngements is that the pro-
ceeds of the income· tux go in t,he first instance to the Central Govemment, 
and that the CentruJ Government has the first right to collect a tax. on 
profits. In most cases cesses, rond cesses of the sort that are mentioned 
here"and other local taxation ore not assessed on profits but are calculated 
with referellce to other considerations assessed in another way,. and when 
they are so 'assessed, they are allowed as deductions from the· income on 
which income-tux is collected. But in some C8ses it has been found that 
local authoritie~ are collecting what is practically. a second income· tal: , 
for example, 00 the income of coal mines 'us in the CRse here, and our 
object in proposing this clause is to make it clear tha.t· local tues ought 
not to be assessed on profits: they ought to be assessed otherwise, and 
tha~ if in any case they arc 'assessed on profits, theY' Mnnot be allowed 
8S a deduction frOUl th ~ profits for the purposes of the Central Govern-
nwnt's income-tax. If thnt booume a frequent occurrence, the result might 
be to fritter uwo.y the \I,hole of the incom~  before the Central Government 
had the opportunity of collecting a tax. It is 88 much in the interest of 
the tax-payer 8S of the tax-collecting a.uthority that the law should be 
clear on this subject. The object of clause 4 is to remedy an omission 
in the existing law, which is silent as to the procedure which ought to 
be. followed in assessing a Hindu undivided f'Bmily in the yea.r following 
th~ year in which partition has been effected. Claulle 5 deals with t~e 
procedure to be followed in assessing a firm. in the year following that In 
which there has been a change in its constitution or a. company that has 
succeeded Q firm or v;(:e VilTsa, There Bre cpntlicting High Court jud me~ts 
on the procedure to bEl followed. It is difficult to say from the pomt. 
of view altha Government, of the, tlix-oollecting authority, which of the 
two procadur8s laid down by the two different· High Oourts is moab oon-
duci eto ~e interests of t,lle revenue, b~ the Government have oometo 

• 
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the 'OOnclusion tha.t on the whole the. fairest arrangement all round, though 
not. necessarily the most conducive to the productivity of the tax" would 
,be the ruling of· the Allahabad High Court. Cla.\1se 6 confers on Assistant 
,Colnmissioners of Income·Tax Bnd Commissioners of Income·Tax power to, 
rectify mistakes tn their appellate or revision orders, which if! obviously 
desirable. Clause 7 deals ma.inly with the assessment of the profits of 
export trade whether' conducted by residents in British India or by 
.agencies or branches in British ~ndia of non·residents and of Import tra.de 
.conducted by agencies or branches in British India of non·residents, the 
law on which has been proved to be rather vague Ilnd unsatisfactory. 
The change proposed is one which ha.s been the subject of very consider· 
able discussion and correspondence with the commercial interests con· 
.cerned. The next clause I have to refer to permits the income·tax officer 
to impose in the first instance less than the maximum penalty whereas at 
present he has the pewer to impose only a single penalty, and he cannot 
subsequently increase it. The next clause, clause Q, deals with the grant 
of refunds under section 48 and the relief of small incomes. At the 
present time if the Indian income of an '!lssessee' is under two thousand 
rupees, it is not liable to Indian income·tax and the assessee is entitled 
to obtain a refund of the full amount.. But he very likely mlly have an 
income running into thousands or millions in another CF\untry. Under 
the British law, his total inco.me, wherever earned, wherever a.rising, is 
taken into consideration before the small income relief is given. Under 
the Indian hlW at present that relief is given simply with respect to the 
'tota.l of the Indian income, lIot witb respect to· the total income all over 
the' world. There is obviously no, very sound rMson, I think, why the 
Indian law should be more generous to the millionaire than the British 
law ,and it is. also important from a.nother point of view that we should 
improve our preAent position.. because the machinery for giving those 
refunds is a rather troublesome an·d expensive one, -and when the .1A.W is 
changed al. proposed in this Bill, there should be I'/, very la.rge reduction 
in the number of CBses in which claims for refund will be made. Clause 
11' is directed against the difficulty to which I have more than onee 
referred in this House' of what I may call the legalized evasion of the 
proviRions of the in'trine·tax law. Us object is to provide that '8 part,ner. 
ship deed cannot be registered unleslS the firm not merely files a deed of 
partnerRhip spenifying the partners' shares, which is all that is at present 
requirfld, but also actually diviaes the profits in f\ccordance with those 
shares. Thn,t is the purpose of clause 11 of this Bill. When I introduced 
12 N this Bill and it was announced that the intention was to move 

?ON. on this OCC8sion for B Sp,lect Committee, I was under the 
impression that the Bill o.s B whole hRd been circulated for the purpose 
, of elicitin~ opinion thereon. It was published a.tthe beginning of Decem· . 
ber 'and the intention WAS that it should then be circulated,. by executive 
action" for the purpose of obtainin'g opinions. Owing to n, misunderstand· 
ingtheRiIl RII a whole has not been so circulated, though I belhwe th~t 
sofaI' tis the subjects are conce~ed to which the more important of those 
'dl\llSeS of the Bill that might possibly be regarded a8 contentious relate, 
the' Ce'll1ira.l Board of Revenue has already at one time or another ascertain. 
ed the' views of Chamberll of Commerce in regard to the principles involved. 
In view, . however, of the fact'tnat the Bill '8-S a whole has not yet been 
cirOuloted, I Am. qmte prepared, if:,i~ is the desire of the House, WMcept, 
-the motion whIch I see on the paper, that the first step sboqld be that 
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• the Bill should be circulated. But I now move .formally that the' Bill 
.be referred to a Select Committee. Sir, I move •. 

Mr. Prllldent: Motion moved: 

.. That the Bill further to amend the Indian Income-to Ac~ 1922, for certam 
purposes, be referred to a Select Committee." 

Sir Victor SUIOOD (Bombay Millowners Assoc,iation : Indian Com· 
merce): Sir, I am very glad that the Honouratle the ll'inance Member 
.accepts my' amendment if it receives any substantinl support from the 
House and I think it is due to me to put forward my reasons for consider-' 
ing that circuJ.a,tion-or if he wishes it to call it so further circulation-is 
advisable. I feel that some of the clauses, at least one of the clauses 
of the proposed Bill have very far·reaching effects due largely to th~ 
.drafting of previous legislation which ha.s had legal consequences not fore· 
seen at the time. The whole position of Income·tax legislation has altered 
·considera.bly during the last few years, particu'larly at the present time 
in England, and now I see indicat.ions of a trend in the same direction 
'in this country. Originally the Legislatures laid down in the income-tax 
laws very definite rules and very restricted powers to the executive. The 
relations between the tax-collector and the taJr·payerwere then found to 
be satisfactory; very little friction ensued n,nd the Legislature in conse· 
-quence proceedlcl to give wide powers to the executive sometimes on a 
definit.e understanding that Ruch powers Rhould not be used to the full 
flnd should be restricted l:y means of rules. The convention arose 
that these powers were. only given to be used in specinl ellses, and this 
I think WIlS more or 1ess the position before the war. 'l'he effects of the war 
<lausen the needs of revenue to be very great,and as there was the usual 
objection to extra ta.xation those responsible for gett.ing revenue from the 
oO\mtry decided that the administrlltion of the Income-tax Act should 
be tightened. The result of this decision at home, and I think also 
to some extent in this country, is that we have ·among the hild;Jer officials 
responsil::le for administering the Law a re·reading of the Act 80' as to 
take ac1vnntagc of the full 'legal rights of the Executive and among t~ 
lower officials (and I think that members even on the Government side 
will agree with this) a tenclenpy to make unjustifiable demllnds on i~orant 
tax-pnyers which .were not substnntiated and which were dropped when 
chllllengccl. There were B number of cases, however, where the un· 
·fortullll.te tax-payer did not know his or her rights and paid the tax 
unnecesRllrily. Now, Sir, here we have a case in print given to us in 
the Statement of Objects and Reasons by the Finance Meml:er. l!nder 
clause 7 the Courts in this country hav(l given opposing judgments on 
one of the clausCls of the existing . Act. The reRsons for those opposing 
judgments are, I think simple. This clause which WIlS intended to follow 
EnJ{lish procedure WAS intoncled to be what iR called a machinery section. 
Owing to the fact t,hat certain words differed from the English Act " 
su~e uent Court came to the conclusion that legally it could be cOIlstrued 
88 a charging section. There is,' I tbink tVery little doubt th!lt ~en 
those clauses were l:rought before the r.egis'iature there was no mtentlon 
that this sho111d be n charging section. the intention being that it aht?uld 
follow the B:ritish procedure lInd be merely a machinery section. J .thiok, 
Sir. that a ~ t deal of credit iaRue to the Honourable the!lDanoe 
Mam.ber *ir havirilO!: bro1lght this up l:'efor'e the Le,rislature. I think that 
he ·probably.feli tbn.t hisp08ition. if be ~  up the purely legal,aapM 
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ofth~ income· tax 'legislation here might in fact put him in the po~ition 
of taXlng the tax·payer in this country along lines that were not intended 
by the Legislature or even by the Finnnce Member at the time when 
h. asked for that legislation.' I see great difficult,· for the Financa 
Memhr frotu the moral ospect.. He W/lllts extra re;'enue, He has the 
right legaJly under the judgment to demnnd that rtwenue; He feels that 
tlle ~e~isla.ture did ~ot intend to go along those lines and I repent great 
credIt IS due to the Honoura.b' Ie Member for bringing. thill up before the 
House so that we cun decide whother 'ore wish to relieve him of any 
mQral restrictiODQ that may have been put on his predecessors and which they 
ma.y have co.rried out in practice by tlxecutive oction. Wfl can either freS 
the Finance Member from these restrictions. or limit him to the poUtlOD' 
which used. to exist in practice, I think, therelore. that the circtilitJVa: 
o~ this .Bill will elicit facts. concerning this pnrt,iculnr clause for. inBtanee,. 
from the v!}.rious trading ,and Qommercial bodies of the country. As 1 
am given to undertlt.o.nd by my legal friends, the consequences of the 
prescnt, Bill would a.llow the revenue Quthorities, if they ilia desire, to 
8BS6SS every importer, whether 'a small trader or a lurge mer~hant house. 
who was dea.ling with manufacturers or merchants ubroad, to 8ssess every 
Indian importer ror the profits that might be estimuted to have been 
made by the foreign manufacturer. Thnt I am given to understand is· 
nne of the effects of this clause lind though tIlt' revenue Uouthorities herQ 
m ~ no~ desi:re to use this power. we must fnce the position thut some 
Bubt\eq\l(lDt Finllllce Member in the desire for extra. revenue in looking 
through 4he Act Ilnd estimating his rights may choose to exercise it. I 
think, therefore, tha.t t.be .Bill needR 1\ very careful consideration. 

'There is also a further clHss of bURineRs which will be. affected under 
the Bil'!. We heard ~ sterdny. when Sir Char1es Innes was referring to 
the steel industry. how he ant.icipot.ed nnd hoped that the need for 
nttra.cting ~e  capitlll to thl' steel industt:, would be met b~  the pro-
PORILls 'he 'put before the House, I (lon't know whethf1r the Honse 
HYlpreeiat.cs the fact thnt should this Rill become law, every debenture 
t.hat is issued in a foreign country. the proceeds of which are remitted 
to this country and used for developing on industry. will be ia~ le to 
Indinn income-tnx. The HOllse will renlillf' thnt it is not the foreign 
investor who will pl,l~  this tnx. He will refuIIE' to toke up R debenture 
unless it, is c1enrly ,laid down thAt it is free of aI'1 Indinn tll,xfltion; so the 
result in prnctice'will be. that indllstrieR here, unnble to rely upon Indian 
1'eSOUrCE'1l Bnn ,1esirouB of obtaining debenture capital ncrolld, will neces· 

~  hlLve to pay A higher r"te of interest thAn would otherwise be. the' 
case heM use Indion  income·tax on lonos made ohrond must he prOVided 
for., Thill. I think. is n situation thn.t .wm hn"e to h er~  c ref~ny 
(lonsiilered by the Rous!', 

')'heoo is 0' further flspect Rnd thn,t i~ th" effect of. this le~isll tionon 
theb\lSineS9 of bankil. I fln'. not At All certnin that if banks here in the' 
Ol't'linlU'Ycourse of their bUl!inells "were to t,u.ke deposits in this country 
ori hi~h they pAid interest' Rna were to remit thoso .deposits atroad. 
I amnbt at ·all certain .thft.t under this, Rill they would not be asked to 
supply t~e o emm~~t o! India, with ,R tatum 'of any; ,interest or lIroflt 
which mf h~ ~ recel~ed &b~ad. It 18 perfec~ y certaIn, that, no ~ n  
ot-,btll1lneuo()J.\cem could pos.lb~ unraveilta vanoua ftndctal,tl'&1188Ot1ODI., 
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which might cover severa'i countries, to obtain this information. Soin 
praotice the Bank would 1:e oharged with the full income-tax on the 
full income' that might be expected to have been received out of the 
oountry. I am not at all certain too whether the Government of India 
would Dot be entitled to ask for Iowan income-ta on the interest of 
e1gery trade bill that is drawn on an importer in this country. The amount 
of work that would be necessary to show what the actloal profit was, 
would, to my mind, be so huge as to make it impossible to obtain any 
relief, because the House wil'l agree that beca.use there is interest on a 
trade bill it is not likely that that interest should be all profit. It is 
quite possible that the money that was used in disoounting that t:ill WII 
borrowed from somewhere else. The profit would, therefore, be tri-rial 
but as it, would be so difticdlt to Bllrive at it the income-tax amhoritiel 
would attempt to ch~e the  tax on the full interest. 

This measure is by no means an easy or a simple one; it is very COID-
pHeated and very far reaching, and I thiJlk this House would te well 
.advised to aocept, the offer tha.t t.he Finance Member 1)8S made tiS t& 
allow it to' be cil'culnted to elicit further opinion. 

:.to • .&. B&DllIWamt JY8QAr (Tanjore cum Trichinopoly: Non-Muham-
madan Rural): Sir, after the elaborate manner in which the Honourable 
Member who preceded me pointed out the difficulties and comp}icatiou. 
tJint lurk in the amendment proposed by the Honourable the Finance 
Member, I do lIot propose to flay anything in regard to the motion for 
cireulation, except thllt I thiDkthe motion for circUlation ought to be 
"llPported on other gr.Qunds even· IDore important from the point of view 
Eli the fiII8Bees of this country anei the divisiob of Bources of the fi.DRnces ef 
thi1l coUntry bet ~n the several autbarities, apart from any queation of 
iaconm-tc4:1:. 

Sir;. I find that in the Statement of Objects aDd Beasons, in reg_ 
t.o one important clause in the Bill. namely, clause 2, the Honourable the 
i~ce Member has stated: 

.. Moreover 'h. Central Government have always OOIlteDUd Uaa.. proviJICial or JooaI' 
taxes on profits should not take precedenco of Central taxes on the same profits. and' 
if this prmcip)" iH sacrificed, sorious 1018 to Central revenae. ~ay relult." .. 

Sir, t,hat ill a pORition which is of far-reaching consequence, aDd ia· fad 
the Honourable the Finance Member expanded it 80 fu a8 to say in thia 
House that W8 are asked by this Bill to aS88nt to the propositioath.t 
no local taxes ought ~o be assessed on profits. If that is the proposition 
which is sought to be introduced, I say that the method by which the 
Finance Member proposes to introduce thiB principle ill certainly objec-
tionablc. The Bole matte.r, which cla.use 2 deals with, is whether when 
such taxes are assesBed they should not be deducted in computing income 
for purposes of taxation. The q.uestion of principle whether the local 
Government have the right to aS8ess these taxes on profits, on the basis 
of which they have becn allowed actually to assess them, is a question of 
far greater importance than the question of deductions. I think, therefore, 
that if the Honourable Member thinks this principle oUllht to be estBhlish-
ed, he ought  not M introduce this principle -;n this Bill but should face 
squarely the question as to what extent the Local Govemments sho?1d be 
allowed to a.SBeSS taxes on proMs. My friAnil, the Honourable the Fmnncf' 
Member said that it is as much in the interests of the tax-pavel' I1S of 
the Govemment that I,here should not be too many RuthorititlB who Khoutd 

• • 
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bo permitted to tax income. This argument proves too tIluch. He begun 
1>y saying that we will eventually find that the ,tax-payer ilf' assessed in 
aU at 17 annas in the rupee. When we come to examine the basis of all 
taxation in the country, we must arrive at the proposition that all taxes 
direct and indirect, ought to be paid out of income or property; therefore 
60 say that the tax-payer will find that he is paying 17 annas in the rupee 
ib not to prove that income-tax should not be levied by two authorities. 
Indeed, I can cite any number of Continental countries in which such toea 
.are levied by central and provincial authorities. We in this country have 
always claimed that by such taxation,. direct or indirect, as we have been 
mulcted by, the Government have managed to take a much larger slice 
-of income from the poor Indians than in any other country. 

I want the Government of India, therefore, to face this question, nBl!lely, 
to what extent 'income-tax could be made available for provincial purposes 
and also, conversely, to what extent could land revenue be reduced to 
the basis of a tax on incomes. These questions ought to be raised when 
we discuss the remodelling of taxes in this country or the revision of the 
t.axing system of this country in conneotion with the Taxation Committee 'a 
Report. The principle ought to be examined by Local Governments and 
Local Governments ought to be placed in a position to say to what extent. 
t.hey should exercise the right of taxation over incomes based on profitt 
or on property. I therefore support the motion for circulation. 

( 

L&la Lalpat :aat (Jullundur Division: Non-Muhammadan): Sir, I wish 
to support the motion made by Sir Victor Sassoon on another ground. The 
-eirculBt.ion of the Bill will give an opportunity to other people to suggest 
i.he clarification of certain other matters connected with the Income-Tax 
Department. If the Bill is to be amended it mh~ht be amended for th, 
,clarification of all doubts that have arisen in regard to other matters. 

The Honourable Sir Bull Blackett: lfthe Honourable 'Member will 
allow me, he will find that the amendments he is suggesting would be 
, ()utside the scope of the Bill. 

~ La1a Lalpat Bal: I am subject. to correction. 

The Bill contains several matters, and it was intended to clarify certain 
matters on which doubts have arisen. If there are anv other matters 
which require clarification, they might as well be included in this Act. 
I have been told that this cannot be done j therefore, I accept the motion. 

Kr. K. S. S •• h. AJ1ADglLl' (Madura and Rllmnad cum Tinneve)]y: Non-
Muhammadan Rural): Sir, this motion certainly requires consideration. 
Some feature of this Bill require a close scrutiny not only by this House 
but also bv the larger section of the pUhlio whom they may affect. Clause 
'2' of the Bill is an instance in point. It attempts at excluding Provin('ial 
taxos or local rates from the catellory of admissible deductions under t.he 
'Income· tax Act. The claim is made on the ground that Central Rev9l1ues 
are to have prp.ference, oveJ& provinciRl t,,~e . If that principle is not re-
oogniMd. the HonourAhle the Finance Mp.mber Rll£\,!1eRts it w011ld res11lt 
in R diminution of the Central Revenue. I submit, Sir, we hAve also to 
take into considcrat.inn the cOn"esponding h"mshin. whir.h ,the adoTlt.ion 
..of this principle would have on the cla,ses affected by this clause. Once 
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. ,this House accepts this principle that local tues must yield in ref~ . eno, 
to Central taxes, it will have very far-reaching consequences; and 1 s bmi • 
. thatthe .view point of the classes 8.ffected is not quite unwarrante • haa 
been upheld by the Calcutta High Court. I therefore submit that the 
. circulation of this Bill to the people affected is necessary, and Ibore reasons 
will be forthcoming to show why this principle should not be recognised_ 
Clause 7 is another instance. There is no doubt a con1lict of views between 
three High Courts, and the Honourable the Finanoe Mem.ber did concede 
that it is not very easy to find out the means which should be adopted to 
set at rest this condict. No doubt it is quite legitimate for the Legislature 
to Reck to Ret at rest the conflict, but the means to be adopted are thin~ 
for calm l:ousideration; and I appeal to the House to accept the motion 
for drculation in order that we may have the views of the large body o.f 
the Indian public whom this Bill so materially affects. 

111'. Jamnadu II. lIehta (Bombay City: Non-Muhammadan Urban): 
Sir, I was at one time of the opinion that a. reference of this Bill to the 
Seleot Committee forthwith would secure its adequate consideration; but 
after hearing Sir Victor Sasseon, I feel it would serve the interests of the 
country better if the Bill was, in the first instance, circulated for opinion. 
Particularly, I want to draw the attention of the Hindu members of this 
House to clause 4, sub-clause (9), where the question of notice is deal' 
with when a Hindu joint family divides. Sir, the Income-tu Act hal 
·done more to break up the joint Hindu family than the attacks of the 
'Social reformt!'o I do not know whether this break up is ultimately for 
.the good of Hindu society or not. I myself have not been able to make 
up my mind on that question, but there is no doubt that the Income-tu 
Act is increasingly leuding to the break up of the joint Hindu family. This 
view was confirmed during the recent elections when I found four voteri 
in a house where I had expected to find one; they had all divided the joint; 
family income, the reason being that if they had kept their income joint; 
the State would have taken a much . larger slice of it. They had the sense 
to divide in order to avoid the exactions of the State and for that reason 
also there were so many voters. But, Sir, although it mal be an OPeD 
question whether the breaking up of these joint Hindu famIlies would be 
for the interests of the Hindu society, the way in which this Bi1:1 want. 
to denl with the notice question is highly objectionable. Only 15 day. 
time is allowed for giving notice to the authorities when a member of a 
joint Hindu family seeks separation from his co-parceners. In spite of 
the disintegrating effect of the existing Income-tax Act', the sentiment 
of the joint Hindu family is so great that brothers would. not .like to divide 
while their mother. is "live if they .can help it. But this Bill says the 
m.oment there is a division, it shall be notified within fifteen dBYS. N('Jw, 
Sir, it is open to one mAmber of the ioint Hindu family merely to write 
a letter to his co-po.rceners de!,llaring that he has separated and from that 
day under the Hindu law that family is talien to be partitioned if it. is a 
iointRindu familv. In FlOch B (lase' those members who do nrt )ike fo 
'be partitioned will naturBlly begin to negotiate with the brother who has 
~ en not.ice And it will take time before these family confabulations are 
comnlet.(ld. Fifteen days is too Ah"rt a time for such a purpose, hut. this 
Bill will hreak UP the family within fifteen days. If notic~ is not !!'iven 
wit.hin fifteen dllJs. then everv one, flven those who do not want toO 
ieparau. hut who am tr in~ to keep the fAmily to~et h r mnv he ch",,'"ed 
by the income-tax officer a penalty equal to the amount of the tax. That 
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is th ~ direct consequence of this claU5C. Sir, I would have suggested in 
the Select Committee or here in this House if the Bill had gone' on, that 
the obligation for this notice must only be imposed on the member who· 
is seeking the division and that the time allowed for giving notice mUit 
~e longer than fifteen days. Under the clause as it now stands all mem-
.bera including those who want to remain undivided will be bound to giTe 
ilotice and that within fift,een days lest the income-tax officer should come 
down upon thllm and make them the victims of so much additional taxa-
tion. This serious danger to the integrity of a joint Hindu family is one 
reason for which I would like the circulation of the Bill, und I entirely 
agree with Sir Victor ass~n that it should be circulated. 

'!'he Honourable Slr Bull Blackett (Finance Member): Sir, I canno~ 
believe that the Honourable Member who has just spoken is entirely 
correct in the opinion he has expressed on clause 4. I gather he has beeD 
studying \he Bill with Rome vigour in t,he rather less than 15 days notice·· 
that I gave him and may not have gathered the exac\ meaning of the 
clause. J rise to make n few remarks on the points made. I understand 
the Honourable Baronet who spoke first WI.&S referring mainly to clause". 
I agree that clause 7 is em important clause and requires careful study. 
It has indeed had careful study bo\h in the Central Board of Revenue and 
in consultation with various classes of assessees. However now that the· 
BUl is to be circulated & further opportunity will be given for 1\s study, 
though I do not thin~ it is entirely open to Aome of the dangers which were 
suggested. The picture that was drawn was rather an alanning one and 
of some of these alarms T have failed, at nn:r rate at prescnt, to recognise 
the validity. 

As regards clause 2 (b) in regard to the position of local und central' 
taxation, I perhaps gave the impression when I first spoke that the Govern· 
ment were trying to lay down a principle no1; at present iu existence of 
war}' far-reaching importance. I was expressing certain views in the 
statement that I made, hut the s\atement in the Statement of Objects 
and Reasons is much narrower, I think, than what Mr. Rangaswami 
lye~ r made it to appear. .. The Central Government have always con· 
tended that provincial or local taxes on profits should Dot take precedence 
of 'Central taxes on the RaDle profits.'· Ttlut is to suy, if u roud cess Ol"' 
lomething of the sort is directly assessed on the profits, it cannot be 
deduc\cd from the income which is assessable for Central income·to.x. 
That is as a matter of fact the law at present. The Illw at present is that 
& local cess, if it is aMessed on profits, is not It pennissible deduction from 
the incom(l taxable to income-tax. But there a.recer\ain cases in which 
a cess which is nominal1y levied on immovable property is in fact aSBessed 
on profits, Itnd it is 'to affirm an existing principle, not to introduce eo new 
principle. 'that the Government have introduced thiR clause in order to 
mnkp. clear that these cases, which one may call bord(q'line cases, are 
renlly within the mischief of thp law as it stands. The whole question of 
the desirability of allowing ProTincial Governments or local authorities 
to collect what are known on the Continent ns centimcR adclitionelll on tlte 
incl)me·tax is of course quite ~ ditlerent one; but I would point out that 
in those caseR there is no qnestion of the centime additinnel collected by 
the State .Government OT the Provincial .Government being allOwed as It. 
deduction from the income which is assessable to income·tax. It is an 
addi\ional tax on the inoome after the gross profits haTe been assessed, 
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" not a oharge on that income whioh is deductible before profits are assessed 
for the purpose of the oentral income-tax. But that is really quite .. 
different subject. n is possibly my fault either in the wording of the 
Stat,ement of Objects and Reasons or in' something I said in speaking that 
the wider issue seemed to have been raised. That is a very interesting 
issue but .ft; is not raised in this Bill, and Heaven forbid that I should seek 
in a sma.ll Bill like this to bring down on myself the necessity of debating 
u ~h a large issue either here or in Select Committee. 

Sir, the Government are willing to accept, if that is the wish of the 
House, the motion for circulation. 

JIr. Preald.el1t: The original question was: ! 

.. That. t.he Bill further to amend the Indian Income·f.u Act. UBiI, for certain 
Purpolllll, be referred to a Select. Committee." 

Since which the following amendment has been moved: 

.. That. the Bill be circulated for the purpose of elicit.ing opinions thereon." 

The question I have to put is that that amendment be made. 

The Ingtion was adopted. 

JIr. Preal4eDt: I have to infonn Honourable Members that the Presi-
dent of the Assembly will be in bis room to-morrow from 2 to 8 P,H. to 
receive nominations for the office of the Deputy President, the election 
for which is fixed to take plaoe on Monday, the Slst January. 

The Assembly then adjourned till Eleven of the Clock on Monday, the 
S1st January, 1927. 

• 
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